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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. No. 197/2025 

In the matter of: 

Hemant Kumar & ors. 

. . .. Applicants 

Versus 

State of Himachal Pradesh and ors. 

. . . . . . Respondents 

Report on behalf of Respondent No. 02 i.e. 

H.P. State Pollution Control Board in 

compliance to order dated 02.07.2025. 

Most Respectfully Showeth: 

1. That the present Original Application has been 

registered on the basis of letter dated 09.01.2025 

sent by Sh. Hemant Kumar and others to the 

Hon'ble NGT regarding violation of environmental 

norms by M/s Maa Vaishno Stone Crusher, village 

Salani Katola, Tehsil Nahan, District Sirmaur, H.P. 

The H.P. State Pollution Control Board (HPPCB) 
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has been impleaded as Respondent No. 02 in this 

matter. 

2. That the afore-cited case is pending adjudication 

before this Hon'ble Tribunal and was last listed on 

dated 02.07.2025 wherein, the Hon'ble NGT after 

considering the report dated 01.07.2025 of the Joint 

Committee was pleased to pass the following 

directions qua HPPCB:-

" ... 8. Respondent no.4 is directed to supply copy of 

its response to respondent no. 3-HPPCB and 

respondent no.3-HPPCB is directed to verify status 

of such compliance and file its report at least three 

days before the next date of hearing fixed. 

9. List on 26.09.2025 for final hearing. 

11. " In view of precautionary principle embodied in 

Section 20 of the National Green Tribunal Act, 2010, 

HP PCB and District Magistrate, Sirmour are 

directed to take requisite remedial/coercive 

measures/action in accordance with law for ensuring 

compliance by the project proponent with 

EC/consent conditions regarding mining lease and 

compliance with consent conditions regarding stone 

crusher and further mining and operation of stone 

crusher by respondent no. 4 may be allowed subject 

to such compliance. 

\ 
\ 
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3. That earlier in this matter, inspection was conducted 

by the Joint Committee on 18.06.2025 and report 

dated 01.07.2025 was filed before Hon'ble NGT 

which is already on record._ Now, in compliance to 

above-cited directions passed vide order dated 

02.07.2025 of the Hon'ble NGT, further inspections 

of the respondent crusher unit has been conducted 

twice for verification of compliance i.e. on dated 

23.08.2025 and 15.09.2025. The compliance status 

of the pollution control measures as per CPCB 

Guidelines, other environmental norms and as per 

CTE/CTO and EC conditions has been verified and 

as per the latest inspection conducted on 15.09.2025, 

the respondent crusher unit was found to be 

complying with the aforesaid norms. '.fhe detailed 

report in this regard is annexed as Annexure-A, 

wherein, a comparative table has also been drawn 

(Table-1) ·showing the compliance status of the 

respondent crusher unit as on previous inspection 

dated 18.06.2025 and as per the latest inspection 

conducted on 15.09.2025 by the Joint Committee. 

The photographs showing verification of compliance 

are also enclosed with the report. 

4. That as far as the issue of verification of violations 

w.r.t. the mining area is concerned, it is submitted 

that due to monsoon rains in Himachal Pradesh, 
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mining activities are suspended w.e.f. 01 
st 

July till 

15th September every year and accordingly, both the 

mining operations and the stone crusher were found 

to be non-operational during the inspections 

conducted on 23.08.2025 and 15.09.2025. It is 

further submitted that since the monsoon activity has 

been very heavy, unprecedented and extended this 

year, therefore, the river floods have not receded and 

the mining activities have not resumed till date. 

Accordingly, it is submitted that the violations in the 

mining area, if any, shall be verified and remedial 

action, if any, shall be initiated by the_ concerned 

officials after the monsoonal flow in the non­

perennial adjoining rivulet is receded. 

Further, since the stone crusher was not operational 

at the time of inspection, therefore, Air Quality 

monitoring and source monitoring w.r.t. emissions 

also could not be carried out. It is submitted that 

ambient air quality and noise levels shall be 

monitored after the rainy season and when the 

crusher unit comes in full operation. 

5. That as submitted in para supra, the stone crusher 

unit is now complying with the CPCB guidelines 

and other environmental norms notified for pollution 

control measures to be taken by the stone crusher 

units. As reported earlier, the respondent crusher unit 
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has valid permissions such as site approval by Joint 

Inspection Committee headed by Sub Divisional 

Officer ( civil), Permanent Registration (PMT) issued 

by Department of Industries, Consent to Establish 

and Consent to Operate of HPSPCB. The unit also 

has valid mining permissions such as site approval 

by Joint Inspection Committee headed by Sub 

Divisional Officer( civil), Mining Plan approved by 

the State Government, Letter of Intent & Mining 

Lease issued by Department of Industries, 

Environment Clearance issued by SEIAA, Consent 

to Establish and Consent to Operate · of HPSPCB for 

manufacturing of Sand, Stone and Bajri @ 39971 

MTNear, which is valid.upto 22.08.2027. 

6. It is humbly submitted that the respondent crusher 

unit shall be inspected regularly by the State Board as 

per the inspection schedule and it shall be ensured 

that consent conditions & environmental norms are 

adhered to by the unit. The answering respondent 

shall abide by any further order or directions passed 

by Hon'ble NGT in this matter. 

Place: Paonta Sahib, H.P. 
Date: 24.09.2025. 

Respondent No. 02 
·Regional Officer, 

Paonta Sahib, HPSPCB. 
Regional Officer•cµ m-ER\·ironmcnral Engineer 

• H.P.,Stale Pollution Control Board 
Regional Office, Paonia Sahib 

Distt. Sirmour H.P. 
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         H.P. STATE POLLUTION CONTROL BOARD                   िह. Ů. राǛ Ůदूषण िनयंũण बोडŊ      
          Regional Office Paonta Sahib                                                     Ɨेũीय कायाŊलय पांवटा सािहब 
          HIMUDA Complex, Plot no. 1-3, Shubhkhera                                 िहमुडा कॉ̱ɘेƛ, ɘॉट नं. 1-3, शुभखेरा 
          Teh: Paonta Sahib, Distt: Sirmour, Pin-173025                               तह: पांवटा सािहब, िजला: िसरमौर, 173025 
          Tel: 01704-225870, Web: https://hppcb.nic.in/                                 Email:  pcbropaonta2@gmail.com                      

     
 
 
No. PCB/RO Paonta/OA 197/2025(E-22) / 2025/ - 2435                  Dated-19.09.2025 
 
 
From:  The Regional Officer 
 
To 
  The Member Secretary 
  HPSPCB, Him Parivesh 
  Phase-III, New Shimla-09 
 
Subject: Order dated 02.07.2025 passed by Hon'ble NGT in O.A. No. 197/2025 titled Hemant 

Kumar & ors. v/s State of H.P. & ors.  
  
Sir, 
     This is in ref to the above mentioned subject and in ref to HPPCB HQ 

letter No. HPPCB (LB) OA No 197/2025/- 5174 dt: 08.07.2025 & Letter No. HPPCB (LB) OA No 

197/2025/- 9715 dt: 18.09.2025. In this regard it is submitted that during the intervening period the Deputy 

Commissioner Nahan as a member of the Joint Committee has convened a meeting of all the 

stakeholders in the matter and the unit has been inspected two times for compliance verification. A Show 

Cause Notice has also been issued to the unit and based on the submission made by the unit and 

compliance verification by this office pleas find the status report in the matter for your kind perusal as 

below please – 

 

I. Background: 

The present Original Application has been registered on letter of Sh. Hemant Kumar dated 

09.01.2025. The Applicant has made certain allegations regarding the operations of M/s Maa 

Vaishno Stone Crusher, Village Salani Katola, P.O Sainwala,Teh. Nahan, District: Sirmour 

(H.P). 

 

Previous history of the case. The allegation of the Applicant was that “ The stone crusher is 

violating environmental regulations and harassing the residents of the area. Sir, illegal 

activities of stone crushers, is causing environmental pollution, in which noise pollution, 

air and water pollution is increasing continuously.’  It is further alleged that this  stone 

crusher illegal activities of crusher are increasing day by day, in which the above crusher 

is also harming government forest land and private land of villagers. In which most of 

them belong to the Scheduled Castes and Scheduled Tribes. Sir, due to crushers, about 

6 Annexure-A
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250 bighas land of people belonging to Scheduled Castes and Scheduled Tribes, which 

were irrigated through Kuhl, now is on the verge of becoming barren due to the water 

level and the river's deepening ,. Sir, people are not only losing government land and 

personal land due to this stone crusher, but people also have to face serious diseases.” 

 

The Hon’ble NGT vide order dated 13.05.2025  (copy of order enclosed as Annexure- 1) has 

constituted a committee mentioned as below as per point No.9 of the order:-  

 

9.     “….Further in view of the factual averments made in the application, we also 

consider due verification thereof through a Joint Committee to be necessary. 

Accordingly, we constitute a Joint Committee comprising of the representatives of 

Member Secretary, Central Pollution Control Board, Member Secretary, Himachal 

Pradesh Pollution Control Board, Director, Department of Industries, Government of 

Himachal Pradesh and District Magistrate, Sirmaur. The Joint Committee is directed to 

visit the spot after giving notice to the Project Proponent, look into the grievances after 

joining the applicant and representative of the Project Proponent, verify the factual 

position, suggest appropriate remedial action and submit its report within six weeks. The 

HPPCB will be the nodal agency for coordination and compliance…” 

2.0. Compliance of the directions of Hon’ble National Green Tribunal: 

 

2.1. Site visit by the Joint Committee 

 

The Deputy Commissioner Sirmaur at Nahan vide letter No.-4333 Dated 22.05.2025 directed 

Regional officer, HPPCB, Regional Office, Paonta Sahib to co-ordinate with all stakeholder 

departments. Copy of letter is attached herewith as Annexure-2. In compliance to the directions 

of Hon’ble NGT and directions issued through aforementioned letter, joint inspection of the unit 

was carried out on 18.06.2025 at 11:00 AM and same was intimated to all stakeholder 

department along with complainant and owner of unit vide letter no PCB/RO Paonta/OA -

197/2025/2025 -1172-78 dated 09.06.2025. Copy of same is attached herewith as Annexure-3.  

 
The Unit i.e Stone Crusher unit and its Mining Lease Area was inspected by the Joint 

Committee on 18.06.2025. The complainant Shri Hemant Kumar was contacted on his given 

mobile number but expressed his inability to accompany for Joint inspection due to 

preoccupation. However, he sent his representatives to join and physically show the grievances 

raised in the original application 
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Additional District Magistrate Sirmour at Nahan as representative of Deputy Commissioner 

Nahan, Dr. Narender Sharma, Scientist F, CPCB Regional Directorate, Chandigarh as 

representative of Member Secretary, CPCB, Environmental Engineer HPSPCB Regional Office 

Paonta Sahib as representative of Member Secretary HPSPCB and Mining Officer as 

representative of Director, Department of Industries, Government of Himachal Pradesh. The 

Owner of M/s Maa Vaishno Stone Crusher, representative on behalf of the complainant and 

villagers were present during the joint inspection. The attendance sheet is attached as 

Annexure-4. 

 

2.2. Progress Report of the Joint Committee: 

 
2.2.1. Legal and Operational Status of the Stone Crusher and Mining at the time of   

inspection: 
 
 

i. The distance between crusher and mining lease area is approximately 600 meters.  
 

ii. The unit has obtained mining lease which is valid upto 03.04.2027 (Annexure-5). The 

unit has obtained Environment clearance (Copy of letter enclosed as Annexure-6). The 

unit has obtained permanent registration (PMT) for stone crusher which is valid upto 

23.03.2026 (Annexure-7). The consent issued by HPPCB vide No. 

CTO/BOTH/RENEW/RO/2023/9980757Dated 14.07.2023 for manufacturing of Sand , 

Stone and Bajri  @ 39971 MT/Year is valid upto 22.08.2027 (Annexure-8).   

 
iii. The stone crusher was not in operation at the time of inspection. It was informed by the 

representative of the stone crusher that the stone crusher was not in operation due to a 

mechanical breakdown and limited availability of raw material. 

 
2.2.2. Compliance of Environmental Guidelines of Stone Crushers by M/s Maa Vaishno 

Stone Crusher, as observed by the Joint Committee. 
 

i) Central Pollution Control Board (CPCB) has issued Environmental Guidelines for stone 

crushers, to prevent/suppress fugitive dust emissions from their operation. These 

guidelines also include regulatory/monitoring mechanism for stone crushing units. A 

Format/Check list  for SPCBs/PCCs  before issuance of CTE/CTO, is also specified 

in these guidelines, to ensure CTO is issued by respective SPCBs after compliance 

of measures listed in the checklist by stone crushers; 
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ii) Government of Himachal Pradesh, Department of Science, Technology & Environment 

has issued Notification No. STE-E-(5)-9/2018 dated 29/06/2021after  reassessing the 

various parameters notified for setting up of Stone Crusher Units in Himachal 

Pradesh  considering the recommendations of the Expert Committee in the NGT 

Matter of OA No. Expert Committee constituted by the Hon'ble National Green 

Tribunal in the matter of O.A. No. 358 of 2016, titled as Bhag Singh vs. Union of 

India & Ors. concerning to setting up of Stone Crusher Units close to the water 

bodies and orders dated 10.07.2019, based on views and recommendations 

submitted by said Hon'ble National Green Tribunal Expert . Committee in its report 

submitted to the Hon'ble National Green Tribunal on dated 19.06.2019. This 

notification also includes the similar pollution control measures as listed in CPCB 

Guidelines. Further, it includes additional measures to be taken by the stone 

crushers in the state of Himachal Pradesh. 

 
iii) Environmental Clearance issued to Mining leases issued to Stone Crushers in Himachal 

Pradesh, also specifies various conditions with regard to air pollution control 

measures to be complied with, by the stone crushers. 

 

 

3.0. Compliance of the directions of Hon’ble National Green Tribunal: 

 

The Hon’ble NGT vide order dated 02.07.2025 (copy of order enclosed as Annexure- 9) has 

directed Respondent no-3 to verify the status of the compliance as below as per point No. 8 & 

point no-11 of the order: -  

 8. “Respondent no.4 is directed to supply copy of its response to respondent no. 3-

HPPCB and respondent no.3-HPPCB is directed to verify status of such compliance and 

file its report at least three days before the next date of hearing fixed.” 

 

   11. “ In view of precautionary principle embodied in Section 20 of the National Green 

Tribunal Act, 2010, HPPCB and District Magistrate, Sirmour are directed to take requisite 

remedial/coercive measures/action in accordance with law for ensuring compliance by 

the project proponent with EC/consent conditions regarding mining lease and 

compliance with consent conditions regarding stone crusher and further mining and 

operation of stone crusher by respondent no. 4 may be allowed subject to such 

compliance.  
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In compliance with the Hon’ble National Green Tribunal (NGT) order dated 02.07.2025, point 

no. 11, the worthy Deputy Commissioner, Sirmour, convened a meeting of the stakeholders on 

14.07.2025. (copy of letter no. LFA(9)/2017-5707 dated: 09.07.2025 is enclosed as Annexure-

10). The minutes of the meeting is enclosed as per Annexure-11. 

 

As per the directions of the worthy Deputy Commissioner, an inspection of M/s Maa Vaishno 

Stone Crusher was carried out on 23.08.2025. During the inspection, certain non-compliances 

were observed. Accordingly, the Regional Officer, HPPCB, Paonta Sahib, issued a show cause 

notice to the unit vide letter no. PCB/RO/Paonta Sahib/M/s Maa Vaishnoo Stone ID 21451/2024 

– 1983-84 dt: 27.08.2023 (a copy of the same is as per Annexure-12). 

 

In response to the notice, the unit submitted its reply vide letter no NIL  dated 09.09.2025  (copy 

of the reply is enclosed as Annexure-13). 

Accordingly, the stone crusher unit was re-inspected on 15.09.2025. During this follow-up 

inspection, the unit was found to be non-operational as mining operations are halted in the state 

wef 01 July 2025 to 15th Sep 2025. However, the compliance status with respect to the earlier 

observations wrt CTE/CTO  EC was verified. The detailed findings of this compliance verification 

are presented in Table No. 1 below. 

 

Table 1: Compliance of Environmental Guidelines of Stone Crushers by M/s Maa Vaishno 
Stone Crusher, as observed by the Joint Committee. 
 

Sr.
No
. 

Fugitive 
emissions 
source 
Locations. 

Check list / 
requirement 
for 
compliance of 
conditions of 
Environmental 
guidelines. 

Previous Status of  
the stone crusher as  
on dated 18.06.2025 
as  observed by the 
joint committee.  

Current Status of  the stone crusher as on 
dated 15.09.2025 as observed during 
inspection. 
 (Photographs attached as Annexure- 14) 
  

1 

Unloading 
area of raw 
material, 
primary 
crusher, 
Screener, 
conveyors 
belts and 
transfer points 

Water 
sprinklers 
installed with 
adequate 
designed 
nozzle. 

Complying. 

The unit has Installed 
water sprinklers.  

 

Complying. 

The unit has installed water sprinklers. 
(Photograph No- 1) 
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2 

Primary 
crushers, 
Secondary 
crushers, 
Screeners 
and tertiary 
crushers. 

GI/MS sheets 
on top and at 
least three 
sides 
completely 
from the 
ground level. 

 

Partially Complying. 

The unit has covered 
one crusher with 
shed. A part of same 
was observed to be 
damaged and 
needed to be 
repaired.  

 

Complying. 

Unit has repaired the damaged part of 
shed. (Photograph No- 2)  

3 

Secondary, 
Tertiary 
crushers and 
Screens 

Dry extraction 
cum bag filter 
followed by 
cyclone 

Not Complying. 

The representative of 
the Stone Crusher 
informed that the 
procurement of same 
has been initiated. 
The purchase order 
shared by the unit is 
enclosed. 

 

 

Complying. 

 Unit has installed dry extraction cum bag 
filter followed by cyclone. (Photograph No- 
3) 

4 

Covering of 
Conveyor 
belts from 
node to node 
with a thick 
sheet of 
suitable 
material 

Covering of 
Conveyor 
belts 

 Complying  

Unit has covered all 
conveyor belts.  

 

Complying.  

Unit has covered all conveyor belts. 
(Photograph as Photograph No- 4) 

5 

At discharge 
points 

 

Flexible 
Telescopic 
chute from 
top of 
discharge 
point to the 
ground level 

Not complying. 

 

 Complying. 

Chute has been provided. (Photograph 
No- 5) 

6 
Wind 
breaking wall 

GI/MS/brick 
wind breaking 
wall of 3-ft 
more than the 
highest node 
of the crusher 
along the 
periphery of 
crusher 

 

Partially Complying. 

The Unit has not 
provided wind 
breaking wall towards 
one side adjacent to 
nearby river. 

 

Complying 

 The Unit has provided wind breaking wall 
towards one side adjacent to nearby river  
(Photograph No- 6A & 6B) 
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7 
Roads 

 

Metalled/conc
rete roads 
within the 
premises. 
Ramps and 
the entire 
ground area 
inside the 
premises 
should also 
be metalled 

Not Complying. 
Complying  

(Photograph No- 7) 

8 

Suppression 
of dust within 
the premises 

 

Arrangement 
of rotating 
water 
sprinkling 
system/fogger
/Anti-smog 
gun in the 
premises to 
suppress dust 
within the 
premises to 
control dust 
emission re 
suspension 

Not Complying. 
The approach road 
leading to stone 
crusher are not also 
not paved. 
 

  

Complying. 

The approach road leading to stone crusher 
is paved. (Photograph No- 8) 

 

9 
Green belt 

 

Plantation of 
2-3 rows of 
tall trees 
around the 
periphery of 
crusher 

 Partially 
Complying. 

The unit has carried 
out plantation in one 
row on two sides  

However, no 
plantation has been 
carried out by the 
Unit on the side 
adjacent to the river.  

 Complying. 

The unit has carried out plantation in one 
row on two sides (Photograph as 
Photograph No 9). 

However, Fresh plantation has been carried 
out by the Unit on the side adjacent to the 
river also. (Photograph no -10) 

10 Display board 

Display board 
at the 
entrance, 
having name 
of unit, 
contact details 
of owner and 
address of 
unit, plant 
capacity and 
date of issue 

Not complying. 

Board was not 
provided 

 

Complying. 

Display Board has now been provided. 

(Photograph No- 11) 
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of CTE/CTO 
from 
SPCB/PCC 

11 
CCTV/PTZ 
camera 

CCTV/PTZ 
cameras 
installed at 
the entrance 
and all 
corners of the 
premises of 
the unit 
covering 
entire area 
with minimum 
of 30 days 
data storage 

Partially Complying. 

The Unit has 
provided CCTV 
Camera but did not 
cover the entire area. 
The CCTV Camera 
installed by the Unit 
was without 30 days 
storage capacity . 

 

Complying. 

The CCTV Camera installed by the Unit is 
with 30 days storage capacity. 
(Photpgraph-12). 

 

 

12 
Spray Nozzle 
system 

The water 
mists spray 
Nozzle 
system shall 
be interlocked 
with the stone 
crusher unit 
main energy 
supply and 
water supply.  

Partially Complying  

The unit is required 
to provided additional 
spray nozzle system 
to control dust 
emission. 

 

Complying  

Unit has installed additional 07 nos of spray 
nozzles. Total nos of spray nozzles= 12 
nos. 

 (Photograph No- 13) 

 

 

13 

Ground water 
usage 

 

The  crusher 
unit using  
GW shall 
register their 
GW 
abstraction  
structure with 
the GW 
authority 
under HP GS 
regulation and 
control of 
development 
and 
management  
) Act, 2005 

Complying  

Bore well is installed  

Copy of the 
Permission   granted 
by  Ground Water 
authority is attached 
herewith. 

Complying  

(Photograph No- 14) 

14 
Washing 
plant. 
Sedimentation 

 In case of the 
effluent form 
sedimentation 

Waste water is 
generated from pre 
washing of raw 

Complying  

The stored silt has been removed. 
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tank tank shall be 
treated and 
the usable 
raw material 
such as silt 
,soil shall be  
reuse  in field, 
road 
construction , 
brick making 
etc.  

material. The unit has 
constructed 2 Nos of 
sedimentation/settlin
g chambers. Further 
water from the 
sedimentation tank is 
reused in the 
washing process.   

 

However, it was 
observed that: 

1. The Unit has 
stored silt 
adjacent to the 
river, which may 
find its way into 
the river during 
forthcoming rainy 
season  

2. Silt was observed 
in the adjacent 
river, which may 
have been 
intentionally 
discharged or due 
to accidental run-
off  

The unit has constructed 2 Nos of 
sedimentation/settling chambers. Further 
water from the sedimentation tank is reused 
in the washing process. (Photograph No- 
15)  

   

 

 

Final Comments  

I. The Joint Committee has collected water samples from upstream and downstream of the 

mining lease area during the visit, and the results are as per Annexure-15. 

 

Furthermore, it is submitted that due to monsoon rains in Himachal Pradesh, mining 

activities are suspended wef 01st July till 15th September every year and accordingly both 

the mining operations and the stone crusher were found to be non-operational. Further it 

is submitted that since the monsoon activity has been unprecedented, very heavy and 

extended this year therefore the river floods have not receded and the mining activities 

have not resumed till date.  
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Accordingly it is submitted that the violations in the mining area if any shall be verified 

and remedial action if any shall be initiated by all parties after the monsoonal flow in the 

non perennial adjoining rivulet is receded. 

 

II. Since the stone crusher was not operational at the time of inspection, therefore Air 

Quality monitoring and source monitoring w.r.t emissions also could not be carried out. It 

is submitted that ambient air quality and noise levels shall be monitored after the rainy 

season and when the crusher comes in full operation. 

 
III. It is finally submitted that the stone unit is now complying to the  CPCB guidelines 

notified for stone crusher units and the guidelines notified by the Deptt. Of Environment 

Science & Technology & Climate Change, Govt. of HP.  

 

The matter is listed on 26.09.2025 and it has been directed by the Hon’ble NGT to respondent no 03 ie 

HPPCB to verify the compliance submitted by respondent No 04 ie Maa Vaishno Stone Crusher and file 

the report at least 03 days before the next hearing. 

 
Submitted for information and further necessary action please                                                                                                                             

. 
Yours faithfully 

Enclosures: As above                                                      

 
 

Regional Officer  
HPSPCB Paonta Sahib 
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Annexure- 1

Item No.OJ 

BEFORE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 197 /2025 

Hemant Kumar & Ors. 
Versus 

State of Himachal Pradesh & Ors. 

Date of hearing: 13.05.2025 

Court No. 2 

Applicants 

Respondents 

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

HOR'BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicants: None for the applicants. 

ORDER 

1. The applicant- Mr. Hemant Kumar and others have sent a letter 

petition dated 09.01.2025 which has been treated and registered as O.A. 

No. 197 /2025. 

2. The relevant part of the letter petition enumerating grievances of the 

applicants is reproduced as folio~:-

X X X 

~ mil 4q1~e1 -8~14l cf>c?ictl, dtHflct ~, ~ fltxJ.tix, 

~ 'ffq ct ~, mi:r J.f Ql RI in GI I J.f ~crn:11 'ij) ~ill ~.u J.f q I flt l.Jf cf>'t tR1l> 

~~%itcfW1IR~ ~W~, lJJqufllR<f@J, '51cf>tH ~~qlctl, 

d6-illct ~, fGrffi fltxsfl~. ~o ~. ~ ~ Rl@ affl'tf tcFf ~ cf>'t 
~ 'ij) ~q ~ ~lcf> I Qo ~ tjl 6 di ~ I 

M/S Maa Vaishno Stone Crasher m1l 4-illlfrt -{k114' cpc:.lctl 

mll il6~4f ~~~~-i, ~tcFf"W-<R qqfo-{uftq ~qql 

<Pl '3&1tH cfR" "@ ~ ~ ~ ~ F)qlfltl.Jf cpl 4~.f<ll-1 clR '@~I 

J.ftrl&4 tcFf ~ FP 3f&'tf '~ 'ij) cpl-{UI, 9qfq~o1 Q<;tlf3 

l 
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3. The English Translation by the Registry of the above quoted part of

the letter petition reads as under:-

"Subject: Complaint regarding· activities of illegal stone crushers. 
X X X 

On behalf of all the villagers of Gram Panchayat Salani Katola, 
Tehsil Nahan, District Sirmaur, Himachal Pradesh, m1lage Mahalia 
Jamanwala, I Hemant Kumar son Shri Inder Singh, village Jaman 
Wala, Post Office Sainwala, Tehsil Nine, District Sirmaur, H.P 
want to complain about the activities of illegal stone crushers 
located here. 
MIS Maa Vaishno Stone Crusher is located at line of Gram 
Panchayat Salani Katola, Village Mehli. This stone crusher is 
violating environmental regula.tions and harassing the_ reside'!-ts

of the area. Sir, illegal activities of stone crushers, ts causmg
environmental pollution, in w!;iich noise pollution, air and water 
pollution is increasing continuously. Sir, illegal activities of c:11sher

are increasing day by day, in which the above crus�er ts also 
harming government forest land and private land of mllagers. In 
which most of them belong to the Scheduled _Castes and
Scheduled Tribes. Sir, due to crushers, about 250 btghas lW:d of 
people belonging to Schedul�d Castes and Scheduled Tnbes, 
which were irrigated through Kuhl, now is on the verge. of 
becoming barren due to the water level and the river's deepenm,.
Sir, people are not only losing government land and personal land 

2 
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di:-e to this stone crusher, but people also have to face serious 
diseases. 
Sir, many complaints have been registered in the local district 
administration and mining department regarding the activities of 
stone crusher, but the department has not taken any action in the 
matter so far. The ref ore, we all villagers request you to investigate 
the matter and take further action. So that the land of the 
residents of the area can be protected and any major natural 
calamity can be avoided in future. 
Some documents and photographs have been attached with this 
letter regarding the activities of the stone crusher. " 

....... 
4. Primafacie, the averments made in the application raise questions 

relating to environment arising out of the implementation of the 

enactments specified in Schedule I to the National Green Tribunal Act, 

2010. 

5. In view thereof, we consider it necessary to seek replies/responses 

from (1) State of Himachal Pradesh through District Magistrate, Sirmaur, 

(2) Himachal Pradesh Pollution Control . Board (HPPCB) through its 

Member Secretary, (3) Director, Department of Industries, Government of 

Himachal Pradesh and (4) Project Proponent-M/s Maa Vaishno Stone 

Crusher: located at Gram Panchayat Salani Katola, Village Mehli who are 

impleaded as respondents no. 1 to 4. 

6. The Registry is directed to prepare and attach memo of parties to the 

application and issue notices to respondents no. 1 to 4. 

7. Notice be served on respondent no.4-M/s Maa Vaishno Stone 

-
Crusher through the District Magistrate, Sirmaur. For this purpose notice 

issued to the respondent no. 4- M/s Maa Vaishno Stone Crusher be sent 

to the District Magistrate, Sirmai.i't by E-mail for getting service of the same 

effected on it and sending his report in this regard. 

8. Replies/responses by rc~P.o,~dents no. 1 to 4 be filed at least three 

days before the date of hearing fixed. 
' ' 

3 

18
153



9. Further in view of the factual averments made in the application, we 

· · • th f th h a Joint Committee to be also consider due venfication ereo roug .-

necessary. Accordingly, we constitute a Joint Committee comprising of the 

representatives of Member Secretary, Central Pollution Control Board, 

Member Secretary, Himachal Pradesh Pollution Control Board, Director, 

Department of Industries, Government of Himachal Pradesh and District 

Magistrate, Sirmaur. The Joint Committee is directed to visit the spot after 

giving notice to the Project Proponent, look into the grievances after joining 

the applicant and representative of the Project Proponent, verify the factual -
position, suggest appropriate remedial action and submit its report within 

six weeks. The HPPCB will be the nodal agency for coordination and 

compliance. 

10. List on 02.07.2025 for further consideration. 

11. A copy of this order, along with a copy of the application and 

documents attached with the same, be forwarded to Member Secretary, 

Central Pollution Control Board, Member Secretary, Himachal Pradesh 

Pollution Control Board, Director, 'Department of Industries, Government 

of Himachal Pradesh and District Magistrate, Sirmaur by e-mail for 

requisite compliance. 

12. The Registry is also directed to inform the applicant about the date 

of hearing fixed and also to send VC link to them for joining the proceedings 

on the next date of hearing. 

May 13th, 2025 
Original Application No. 197 /2025 
ag 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

4 
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Annexure- 2

To 

Subject: 

Sir, 

No. SRM-DEV-(NGT-OA No. 197/2025)- Lf 333 
OFFICE OF THE DEPUTY COMMISSIONER, 

DISTRICT SIRMAUR AT NAHAN, H.P. 

Dated; Nahan, the ~~ -05- 2025 

• The Member Secretary, 
Himachal Pradesh, Pollution Control Board, 

Shim la (HP) Diary No. S 8 5 

Original Application No. 197/2025 titled as Hemant Kumar & Ors Versu~£: 

- - state1>fHimachal-Pradt:sh ~ - - -- - ' 

This is with reference to order dated 13-05-2025 passed by the Hon'ble 

National Green Tribunal, Principal Bench, New Delhi in Original Application No. 197/2025 titled as 

Hemant Kumar & Ors Versus State of Himachal Pradesh. As per the above mentioned order (Para -9) 

the Hon'ble National Green Tribunal has passed the following direction-

9 " Further i11 view of the factual averment made in the application, we also 

consider 1/11e verification thereof through a joint committee to be necess"ry. 

Acoordingly, we constitute a joint committee comprising of the representatives of 

Member Secretary, Central Pollution Control Board, Member Secretary, Himacltal 

Pradesh Pollution Control Board, Director, Dep"rtment of Industries, Government 

of Himachal Pradesh and District Magitrate, Sirma11r. The joint committee is 

directed to visit the spot after giving notice to the Project Proponent, look into the 

grievances after joining the applicant and representative of the Project Proponent, 

verify the factual position, suggest appropriate remedial action and submit its report 

within six weeks. T!te HPPCB will he the nodal agency Joi coordination am/ 

compliance. " 
Being a nodal agency, you are therefore, directed to coordinate with the other 

stakeholder departments and take necessary action in the matter as per the instruction contained in the 

Hon 'ble NGT order dated 13-05-2025. A copy of above mentioned order is also enclosed herewith for 

your ready reference please. 

Encl. As above 
Yours faithfully, 

Deputy C ~issioner, 
District sfrm:ur.(H.P) 

E ndst. No.- / Date:-

./opy_ is forwarded to the Regional Officer, Po 

Sahib, District Sirmaur for information an~ further necessary action p!._ 

- 05-2025 
ution Control Board, Paonta 

ommissioner, 

Sirmaur.(H.P) 
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Annexure- 3

• H.P. STATE POLLUTION CONTROL BOARD ~ ft:. 11. m;II~ f.l<i~•I ,i\if • 
{,.,~ ~ +o \ Regional Office Paonta Sahib ~~ ~) ~ <f>IQfaq Qt<RJ • 

!• • •/ HIMUDA Complex, Plot no. 1-3, Shubhkhera 1 ~• <t>YJ:xd<ffl, ~;f. 1-3, ~~ 

\1',. ._ •4. ' Teh: Paonta Sahib, Distt: Sirmour, Pin-173025 •ti:='~/ ~ : Q'rclcJ~, furar: ftRlm, 173025 

~...t~ ~-ffY Tel: 01704-225870, Web: https://hppcb.nic.ln/ ~ Email: pcbropaonta2@gmail.com 

No. PCB/RO Paonta/O.A. No. 197/2025/2025/PJ-J~ Dated• f .-l-;Jo 25' 

To 

The Director, Department of Industries 
Majitha House, Near H.P. Secretariat Chhota Shimla, 

Shimla-171002, Himachal Pradesh 

The Director/ Scientist 'F', CPCB, 
Regional Directorate Chandigarh 

Subject: O.A. No. 197/2025 titled Hemant Kumar & Ors. v/s State of H.P. & ors. before Hon'ble 
NGT, Principal Bench at New Deihl. 

Respected Sir, 
This is in reference to the HPSPCB Head Office letter no. HPSPCB (LB)/O.A. No. 197/2025• 

2394-97, dated 22.05.2025 on the subject cited above vide which undersigned has been nominated as Nodal 

Officer of HPSPCB for the Joint Inspection to be carried out by the Joint Committee. I have been further directed 

to convey that the joint inspection of M/s Maa Vaishno Stone Crusher, Viii. Mehliyon, Salani Katola, Tehsil Nahan, 

Distt. Sirmaur, H.P. has been scheduled on 18th June, 2025 at 11 :00 AM. Therefore, it is requested to be present 

for joint inspection or nominate an official for joint inspection at the aforementioned date, time and venue please. 

This is submitted for kind information please. 

1 
Copy to: 

Yours~ 

7 
Atu/Parmar 

Noda/Officer-cum-Regiona/Off,cer 
HPSPCB Regional Off,ce Paonia Sahib 

1. The Member Secretary, HPSPCB Him Parivesh, Phase-Ill, New Shimla for kind information please. 

2. The Deputy Commissioner, Sirmaur at Nahan for information please. 

3. The Additional District Magistrate, Sirmaur at Nahan for information please. 

4. Mis Maa Valshno Stone Crusher, Viii. Mehliyon, Salani Katola, Tehsil Nahan, Oistt. Sirmaur, H.P. 

(+91-9536909444) for information and requested to be present for joint inspection at the 

aforementioned date, time and venue. 

5. Sh. Hemant Kumar S/O Sh. lnder Singh, Viii. Jaman Wala, P.O. Sainwala, Tehsil Nahan, Oistt. 

Sirmaur, H.P. (+91-8219271329) for information and requested to be present for joint inspection at the 

aforementioned date, time and venue. 

At~ 
Nodal Officer-cum-Regional Off,cer 

HPSPCB Regional Off,ce Paonta Sahib 
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Annexure- 5

I 

· ~ -

2~000 
Qi.Jl=tj ~"1 H ~ 

ftiHi:IM m HI MACHAL PRAD ESH 
I 

I 

Rs. 
25000 

WENTY FIVE THOUSAND RU 

FORM 'F' 
(see Rule 19) 

I 

~ 
FORM OF MINING LEASE FOR MINOR MINERAL 

This indenture made this .. Lt. lfi-. day of .. Af_'i::.f ·:,··· ....... ,2012 

~tween the Governor, Himachal Pradesh, acting through Director of Industries, 

Himachal Pradesh (hereinafter re'erred to as the 'Government' which expression shall 

Lhere the context so admrts, rnclude the successors and assignees} of tho one part and 

ff all carrying on business 1n partnership at Village Salanl Katola, P.O. Sain 

Wala,Tehsil Nahan, Distl Sirmour, H.P under the name & style of Mis Maa Vaishno 

Atone Crusher (Partners S/Shri Amit Bansal, Sumit Bansal, Sanjay Kumar and Shrl 

y 1jay Prakash Negi) (hereinafter referred to as the 'lessees· which expression shall 

where the context so admits, include hrs herrs. executors, administrators, representatives 

j,d permitted ass1gnees)~-coue>l.- \-\S ~-~-~ \\o0-civSk ~'-t'?J'.1~0.,.'(i<,,o),. 
~..:,,~(.~~"4"l'} cl~ .- ?:,o- o \- :)ot~ N,u ~~11':k ~ l'o\Cu,,J11'\..

1 

I Whereas the lessees have apphed to the Government 1n accordance with 

the Himachal Pradesh Minor Mineral (Concession) Revised Rules, 1971 (hereinafter 

rlferred to as the said rules) for a mining lease for the collect1on/extract1on of Sand, 

5,one & Bajri for setting up of stone crusher over pn11ate land 1n respect of the lands 

hereinafter described in clause (b) and has deposited with the Government the sum of 

(,.s, 25000/-) as security And whereas the lessee is in possession of a valid certificate of 

aiproval and income tax clearance cert1f17"'te. 

0
0/r 2-

1 ~·· ,_ .. 
'!)O~ 

fllr.,.d C, 
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I 

I 
• 

25000 
Rs. 

25000 Qti.iflff ,�Gi It lri:m
TWENTY FIVE THOUSAND RUPEES

HAL PRADESH

Now, therefore, this deed witnesse5 and the parties hereto hereby agree as follows:-

{a) In consideration of the rents and royalties, covenant and agreements 

tem1nafter conta1ne<:1 and on lhe part of the lessee to be paid 
observed and performed, the Government hereby grants and demises unto the lessee all 

hose mines/bedsJvein ts ms of sand, stone & bajri (hereinafter referred 
o as the 'said minor mineral') situated, lying and being 1n or under the lands which are
refem�d to in clause {b) together wrth t� hben1es, powers and privileges to be executed
Of enJoyed in connection herewith which are hereinafter men11oneci 1n part I subject to the
I reslrlct,ons and condihons nd to exercise and enjoyment of such liberties, powers and

prMleges which are hereinafter mentioned in Part II and subject to other provisions of this 
ease. 

I (b) The area of the said lands is as follows.-

I 

All that tract. of land situated at Maun MohaUya Katala, 'TehsU Nahan, Oistt. 

Slnnour H.P. bearing Kh. Nos. 14113/2, measuring 46-12 bighas (Private land) or 

thereabouts dehneated on the plan hereto annexed and bounded as 10\lows. 

On the North by ... .. ...... ...... .. .. ..... .. . ... �� 

On the South by .......... ,...... ..... ..�,: ...... . 

On the East by . .. . . . . . . . . . . . . . . .ci ................. .. 
"..(' On t'ie West by .............. , ............................. . 

( hereinafter referred lo as the 'said lands' or \he 'leased area) 
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1. 

1 s po 
\\ , 

'Q~pii +;q~ 

:w ' 
' ~ 

\ ' 

➔-~ 

f 1Fl<~EN 
oUSANDRUP 

~ ia<'l ~ Hl~CHAL PRADESH 

I 

0'330f,1 

I cc> 

I 
I 

' I 
1. I 

I 

2. A 

I 
t 

8 3. 
I 

I 

The lessee shall httld. the premises hereby granted and demised from the 

.. \{'~ .... .. day ~ "'11 ,.~1.k .. for further term of 15 (fifteen) years 

thence next ensuing 

PART• I 

LIBERTIES, POWERS ANO PRIVILEGES TO BE EXERCISED ANO ENJOYED BY 

THE LESSEE($) 

The following liberties, powers and privileges may be exercised and enJoyed by the 
lessee sub1ect to the other provisions of this lease· 

To enter upon land and search for win, work etc.• Liberty and power at all times 
during the term hereby demised to enter upon the said lands and to search for mine, 
bore, dig, drill for win work, dress. process, convert, carry away and dispose of the 
said minor minerals 

To sink drive and make pit, shafts and inclines, etc.• liberty and powers for or in 
connection with any of the purposes mentioned in this clause to sink, dnve, make, 
maintain and use m the said lands and pits, shafts, inclines, drifts, levels water ways 
airways and other works (and to use, maintain, deepen or extend any existing works 
of the hke nature in the said lands) 

To bring and use machinery, equipment.• Liberty and power for or in connection 
with any of the purposes mentioned in this clause to erect, construct. maintain and 
use on or under the said lands any engine, machinery. plants, dressing floors, 
furnaces, coke ovens, brick-kilnc; workshops, store-houses-bungalows, godowns, 
shed and other buildings and other works and conveniences of the like nature on or 
under the said lands 

.. • •• 1 -
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ICIAL 

I 

E ]l()\JSANO IIJPEE 

Rs.1000 

~ q,a<I ~ HldiACHAL PRADESH 

I 
143682 

4. 

5. 

6. 

I 
I To use water from streams, etc.- Uberty and power for or in connection with any of 

the purposes mentioned in lh\s clause but subject lo the rights of any e1usting or 

I future lessees and with the written permission of the Collector to approprtate and use 
water from any streams, water-course, springs or other source in or upon the said 

I lands and to divert, step up or dam any such stream or water course and collect or 
impound any such water and to make, construct and maintain any water course, 
cultivated land, village buildings or watering places for livestock. of a reasonable 

' 

supply of water as before accustomed nor in any way to foul or pollute any streams or 
springs : 

I Provided that the lessee shall not interfere with navigation in any navigable streams 

I 
nor shall divert such streams without the previous written permission of the 
Government. 

I To fell undergrowth and utilize timber and trees, etc.- Liberty and power for or in 
connection with any of the purposes mentioned in this lease deed, to dear 

IJ undergrowth and brushwood. lessee shall not fell any trees or timber standing or 
found on the said lands without obtaining prior permission in writing from the Collector 
of the District or the Chief ConseNalor of Forest in case of forest areas as the case I may be. ln case such permission is granted, he shall pay in advance, the price of the 
trees/timber to be felled to the said officer at the rates, fixed by him. 

To get building and road materials, etc.- liberty and power for or \n connection with 
any of the purposes, mentioned in this lease deed, to quarry and get stones, gravel 
and other building and road materials and ordinary clay and to use and employ the 
same and to manufacture such clay into brick.s or tiles and to use such brick.s, tiles but 
not to sell any such material, bricks, tiles. l ~0lr1✓ • 

'- ~ " 
) l9m-cb.l Ptaa, 
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I 

Rs.1000 

ft ~ ~ Hl ACHAL PRADESH 
q,~ ' 

7. 

1. 

2. 

I 
To use land for stacking purpose.- Liberty and power to enter upon and use a 

I sufficient part of the surface of the said lands for the purposes of stacking, storing or 
de~s1t1ng therein any produce of the mines and works carried on and tools, l equipment and other matenals needed for mining operations 

I P~RT II 

RESTRICTION AS TO THE EXERCISE OF THE LIBERTIES BY THE LESSEE 

• The ltbert1es, powers and pnv1leges granted under Part-I are subject to the following 
restnct,ons and subject to the other prov1s1ons of this lease 

I No mining operations within the limit of Publtc Works, etc.- The lessee shall not 

I carry on, or allow to be earned on any mining operations at any point within a distance 
of 75 metres from any railway hne except under and in accordance with the written 
permission of the railway administration concerned, or bndges or 60 metres from 

lnational highways or 50 metres from any reservoir. tank, canal. roads or other pubuc 
works or buildings or inhabited sites except under and in accordance with the 

tpreV1ous permission of the Government. The railway administration or the 
k,ovemment may in granting such permission, impose such cond1t1ons as rt may 
deem fit provided that except in cases of sand. no mining operations shall be earned 
~n within 50 metres of any nver banks 

Jx. planatlon.- For the pu.rpose of this clause the expressiofi' a1lway . administration' 
!hall have the same meaning as it IS defined to have int e ~ 1 ci~ilwntct, 1890, t sub-section( 4) of section 3 of that Act ,- , J ? } f z .,,. 

Permission for surface operation in land not air••~ in uae.- Before u for 
~rface operations any land which has not already been used for s h bon the 
lessee shall give to the Collector of the D1stnct, the Director of I , , H1machal 
ftadesh, and the Mining Offlcer, Sirmour at Nahan two calendar mo h previous 
nbltce in writing specifying thf! situation and the extent of the land pro ed to be so 
uted and the purpose for which the same is required and the said land shall not be so 
uled. if objection is issued by the Collector within two months after receipt by him of 
s~h notice unless the objections so stated shall on reference to the Government be 

iiitlulled or waived . ~--JJ r . Mb\P. ... - b., ~.;_ 

7 ' v-PK r f - ,ur<Tl ~ 
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1 I 

• 

• 
3. 

• 
' •• 

' 
I 

I 

• 
1. 

! 

• 
• 
I 

~-500 FIVE HUNDRED 
RUPEES 

::..:..::.._ 

1 

125673 

Not to us:t the land for other purposes.- The lessee shall not cultivate or use the 
land for purposes other than those specified in the lease deed 

Restriction on mechanical excavation in River or Stream Bed:- No mechanlcal 
mining through mechanical excavator including any other earth moving machines like 
JCB, Buldozer, Pocklin, Loaders etc. shall be carried out in River or Stream Beds 
unless pennitted by the Director of Industries under rule 21 of the Himachal Pradesh 
Minor Minerals (Concession) Revised Rules, 1971 ' 

PART Ill 

COVENANTS OF THE LESSEE 

The lessee hereby covenants{s) with the Govemment as follows:-

Rate of royalty.- (a) The lessee shall pay royalty on the quantity of the said minor 
mineral dispatched from the leased area in advance at the rate specified in First 
chedule. However as and when the limestone is supplied by the lessee to the 
Industries other than lime-kiln, royalty shall be paid by the lessee for limestone as 
major mineral which ever is more . 

(b) Mode of dctennination of sale price at the pit's mouth.- Th~ sale price ~f the 
minor minerals at the pit's mouth shall be the current marked pnce for the mineral 
of the same grade less -

(i) transport charges from the mine head to the nearest rail head; 

J 
(ii) railway freight from the rail head to the market, and 

• (ui) estimated handhng charges and other incidental expenditure not exceeding 5 
~ Q percent of the market price 

(~~ Surface rent.- The lessee shall pay for the s rface area occupied by him surface rent ~-:b:"~ , tthe rate of Rs 200/· d ~•, •ii"lo// ~r:.'ime to Ume. 

~Jµri ·· • ... s1<~-
r 
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3. 

4. 

5. 

0 
0 
8 ~imac~nl <'oucrnmenl <1ubicial Jlaptr 

Dead rent . Th 1 Schedule ~f H i ~ssee shall also P~Y for every year, yearly dead rent as per llnd 
permits the w rk inor Minerals Revised Rules, 1971 per annum, and if the lease 
Government m: ~~g of more than one minor mineral in the same area, the 

Y arge separate dead rent 1n respect of each minor mineral: 

Provided that the mi f 
minor mineral ning o one minor mineral does not involve the working of another 

Provided further that th 1 1 respect of each e ~ssee sha I be liable to pay the dead rent or royalty in 
mineral. whichever be higher bul not both 

~orking of newly discovered mineral .-If any minor mineral not specified in the 
;~se t'5 t~iscovered in the leased area, the lessee shall report the discovery without 
~ty O e Government and shall not win or dispose of such minor mineral without 

~he a~:;g a lease therefor. If h~ fails. to apply tor such a tease w1th1n 6 months from 
ma . 8 of discovery of the minor mineral, the Government or the authorised officer 

Y give the lease 1n respect of such mineral to any other person 

To commence mining operations within two months and carry them on 
properly.- Unless the Government for sufficient cause permits otherwise, the lessee 
shall commence mining operation within two months, from the date of execution of 
the lease . and shall thereafter conduct such operations in a proper, skilful and 
workman hke manner 

Explanation .- For the purpose of this clause 'Mining operation' shall include the 
erection of machinery, laying of a tramways or construction of a road in connection 
with the working of the mine. 

6. To erect and maintain Boundary Pillars etc.- The lessee shall. at his own expense 
erect and all times maintain and keep in good repairs boundary marks and pillars 
according to the plan annexed to the lease 

7. 

8. 

10. 

(a) 

Accounts - The lessee shall keep correct accounts showing the quantity and other 
particulars of all minerals obtained from the mines and the number of persons 
employed therein and a complete plan of the mine and shall allow any officer 
authonsed by the H1machal Pradesh Government or the Central Government in that 
behalf to examine at any time any accounts and records maintained by him, and shall 
furnish to the H1machal Pradesh Government or the Central Government with such 
,nformat,on and returns as it may require 

To allow facilities to other lessees, eto.- The lessee shall allow existing and future 
licensees or lease holder /contractors of any land which ts comprised in or adjoins er 
is reached by the land, held by the lessee, reasonable facilities for access thereto. 

To allow entry to officers - The lessee shall allow any officer authorised by the H.P. 
Government and the Central Government to enter upon any building, excavation or 
land comprised m the lease for !hi? purpose of inspecting the mines. 

Returns.- The lassee shall -

submit a return in Form 'G' by the 10th of every month to the Director and also to other 
off,cer(s). specified 1n that form giving the total quantity of minor mineral(:;) raised 
and dispatched from the leased area in the preceding calendar month and ,ts value 

te.) 4,b 
-.. . ~ .. 

hal P1 , ,. 
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(b) 

I 
0 
0 
8 

"imac~al <60\ltrnmtnl ~ubitial ll•ptr 

~:o 61umlah • atatement giving Information In Form 'H' by \he 15" April tNery ,,_, to 
of mi ntc:tor and the olhef officer, apeoilied in that form regarding quantity and value 
labou:' mineral(•) obtained during taat f1nanclal yaar, average number of regular 

rs employed (men and women aeparately), numbel' of accidents 
compenaa11on paid and number of daya WOfked, aeparately • 

11. To atrengthen and support the mines.-The leaMe ahall strengthen and support to 

12. 

the satiafactlon of the railway admlnlatratlon or the State Government as the cue 
may be, any part of the mine whk:h in tta opinion required auch atr~heninQ or 
support for the safety of any railway, bridge, national highway reaervolr tank canal 
road or any other pubhc work or bulldlng. • • • • 

Notice for UM of exploslvea ate. - The leaaee shall immediately give to :• 

(i) The Chief Inspector of Mines, Government of India, Dhanbad 

(11) The Director, Indian Bureau of Mines, Government of India, Nagpur 

(m) The D1~trict Magistrate of the Dtstnct in which the mine is uuated. a notice in 

writing in form 'I' as soon as -

(a) the working in the mine extend below supeqacent grounds: or 

(b) the ~epth of any open cast excavation measured from ,ts highest to the loweSt 
point reaches six metres, or 

(c) the number of persons employed on any day is more than 50. or 

(d) any explosives are used 

13. Maintenance of Sanitary conditions.- The lessee shall ma1nta1n sanitary conditions 
1n the area held in by him under the lease 

14. To pay compensation for damage and Indemnify the Government •• The iesaee 
shall make and pay such reasonable satisfaction and compensation for all damage, 
injury or disturbance which may be done by him in exercise of the powers granted by 
the lease and shall indemnify the Government against all claims which may be made 
by third parties in respect of such damage, inJury or disturbance. 

15. Abiding by Rules.- The lessee shall abide by all e1ust1ng Acts and Rules enforced by 
the Govemment of India or the Himachal Pradesh Government and all such other 
Acts or rules as may be enforced from time to time in respect of working of the mine 
and other matters affecting safety, health and convenience of the employees of the 

lessee or of the public. 

16. To report accldenl· The lesSee shall Without delay report to the Deputy 
commissioner of the District concerned and the Director or any other officer 
authorised by him, any accident which may occur at or in the teased .ea. 

Delivery of posseulon of Land and Mines on the aunender or sooner 
datermlnatlon of the leaM, - At the end or sooner determinalion or surrender 01 the 
lease, the lessee shall deliver up the said lands and al mines (if any dug therein) In a 
proper and workable state, save in respect of any WO(tdng as to which the 

Govemment might ha"e sanctioned abandonment. 

Ide weighing machine.- The leslee shall provide and at a\l \u'leS keep at or 
,t-head at which the said mineral shal be blOUght to bank a properly 

and efficient weighing machine and shali wtlgh or caused lo be we·ghed 
said minor minerals from time t wne\~ to bank sold, exporteJ 

~.. ~ 

~ 
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and converted product,, end shall at the olo1e ol each day cause the total W91Qhts. 
ascertained by such means ol lhe said mlnOf mlnerals, Offf, products, raised, aold, 
expor1ed and converted during the prevlou1 twenly-lour hourg to be entered In the 
al~sald books of accounts The lffHH shall pe1m11 the Government at all times 
dunng the 1111d torm to employ an~ per90n or peraons 10 be present at the we~hlng of 
the said minor minerals as aforesaid and to keep account. thereof and lo check the 
accoun11 kept by the Lessee. The Lessee sha\1 glYe 15 days previous notice ln wnhng 
lo the Mining Officer, Nahnn, D1111. Slrmour of every such measuring Of weighing in 

order that he or some officer on his behalf may be presenl therea\ 

19, T.o •~ure pib, shafts, not fill them up. -The le11ee shall well and pl'Operty secure 
pits a~ shafts and will not without permission ln writing willfully ciose, tin up or choke 
any mme or shaft 

-

20. Not to enter upon or to commence operation• in the ReuNed or Protectad 
Fore•l -The lessee shall not enter upon or commence any mining operations 1n any 
reserv~d or protected forest comprised in the leased area except after prev!ous!y 
obtam1ng permission in writing of the Chief Conservator of Forests Himachal Pradesh. 

21. T1;1 respect water rights and not Injure adjoining property.- The lessee shall not 
miure or cause to deteriorate any sources of water, power or water supply and shall 
nol in any other way render any spring 0t stream of water unfrt to be used or do 
anything lo mjure adjoming land, villages Of houses. 

22. Stock lying at the end of the lease.- The lessee shall on the termination or sOOf'ler 
determlnation of the lease remove al! extracted minerals from the premises of the 
leased areas. All extracted minerals in the said lands left. over undisposed, after the 
termination or determlnation of lease shall be deemed to be property of the 
Government. 

23. Payment of Tax.es.- The lessee snail duly and regularly pay to the appropnate 
authonty all taxes, cesses and local dues m respect of lhe leased area, said minor 
minerals or the working of tlie mines 

1. 

PART IV 
RIGHTS OF THE STATE GOVERNMENT 

The Government may detennine the lease.- The Government slia!l have !lie riglit to 
determine the lease after serv'ng a notice on the lessee to p2y the dues witti\n 30 
days from tlie date of receipt of the notice. If the dead rent or royalty 
or surface rent reserved or made payable by the lessee is not paid within 15 days 
next after tlie date fixed in the lease for payment of the same, Government or any 
other officer authorized by it in this belialf may also at any time after servmg the 
aforesaid notice, enter upon the said premises and d1s\rain aU or any of the minerals 
or movable property therein a'ld may carry away, detain or order the sale of the 
property so dlstrained, or so mucti of it as will suffice for the satisfaction of \he rent or 
royalty due and all costs and expenses occasioned by the non-payment thereof 

2. Determination of lease in public interest- The Government may by giving six 
months' prior notice in writing determine the lease !f the Government consider that 
the minor mineral under tlie lease is required for establishing an industry beneficial to 
the pubhC' 

fl ' ~ Provided that In the state Of Nat\onal Emergency or war the lease may be determined 

~ ttgi,iogsuchoobce •A \.tb1 l'V' 
~ 'ti,.,.j, ~ f'<' . <OL,--

~ M'f ' ~ ~ (•~:'~ 

l\t 
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3. 

5. 

Rights of pro-omptl Th 0 dunn lh t on.• 0 O\/Ommont ahatl from time to time an at all ume, 
lease!) 

0
~ ~;;" of loilse i,uve lho right ( to be exe1cIsed by nollce In wn\lng to the 

the said lo~da•~mrlon of tho sold mlner11ls and All products \hereof) lying In or upor, 
lessee shall del~eeby/e~lsod or &lsowhero undor lhe control of \he lessee and the 
morkel rates I r hil m noro11 or product& lhoroof lo the Government at current 
exercising thons!~rigt•lnlltles and In lhe manner, ot the place apec,fied In tho no\1c.e 

Penalty for nol allowlng try t om ass, nee d on ° cera.- 11 the lessoo or his transferee or 
G g oes not allow any entry or lnapec\lon under clause (9) of Part 111 the 

P
;~e:~hen: may cancel the lease and forfeit In whole or In part the security de

0

pos1t 

R 
I Yd Re 

1
essee under rule 16 of \he H1machal Pradesh Minor MIMrat (Concession) 

evIse u es, 1971 

Acqui_sltlon of land of third parties and compensation thereof - In case the 
occupier or owner of the said refuses his consent to the exercise of rights and poweni 
reserved to the Government and demised to the lessee under these presents, \he 
less~e shall report the matter to the Government who shall ask the Collector of the pIs1nct concerned to direct the occupier or owner to allow the lessee to enter the said 
ands an~ to carry out such operations as may be necessary for worl<lng the mine, on 
payment in advance of such compensation to the occupier or owner by the lessee, as 
may be fixed by the Collector under the Land Acquisition Act, 1894. 

PARTV 
GENERAL 

1. Cancellation:- The lease shall be liable to be cancelled by the Director if the lessee 
ceases to work the mine for a continued period of six months without obtaining written 
sanction of the Government. 

' 
2. Notices.- Every notice by these presents required to be given to the lessee shall be 

given ln writing to such person resident pn the said. lands as the lessee may appoint 
for the purpose of receiving such notices and If there shall have been no such 
appointment then every such notice shall be sent to the lessee by registered post 
addressed to the lessee at the addressed recorded in \his lease or at su<:11 
other address in India as the lessee may from time to time In wnting to the 
Government designate for the receipt of notices and every 'such services shall be 
deemed to be proper and valid service upon the lessee and shall not be questioned or 

challenged by him. • 

3. Recovery under the public demands Act- Withou\ prejUdice to any other mode of 
recovery authorised by any provision of this lease or by any law, all amounts, fa\\lng 
due hereunder against the lessee may be recovered as arrears of land revenue under 

the law in force for such recovery. 

4. Forfeiture of property left more than three months after expiry or detei:m)nation 
of lease.- The lessee should removs his property lying on the said lands w1th1n three 
months after the explry or sooner determination of the lease or after the da_te from 
which any surrender by the lessee of the said lands under rule 23 of \he H1machal 
Pradesh Minor Minerals (Concession) Revised Rules, 1971 becomes effective, as the 
case may be. The property left ·after the aforesaid period of three mont~s shall 
become the property of the Government, and may be sold or disposed of in s~ch 
manner as the Government, shall deem flt without liability to pay compensation y hrefor, to the Jessee. (;/. t IV 

~ _,) J ' -)('~ , .. 
~ I s d\,_-):1 _,,.,~,! p,.~,.• 

} 
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5. 

(b) 

(c) 

(d) 

6. 

7. 

8. 

9. 

10. 

Security end romlt h -ri. port of the omount':, t t oroof •• (o) , ne Government may fOffelt the Whole or any 
commits/com upees twenty hve thousand depo111ted by the lessee 

188118
, mu " breach of ony covenant to be performed by the lessee under thl• 

~onever the aald security deposit or any part thereof or any further ■um hereafter 
c=:tfi} ~~he~~~I ~o~em:ient in replenishment thereof shall be forleiled under sub-
hereby th . e y t e Government under th1s lease (which the Government is 

r au onzed to dq) the lessee shall Immediately depo11I1 with the un-

t
ahpep opr'iatfedR part thereof lo bnng the amount In deposit with the Government up to 

sum o s. 25,000/-

T~h rig;ts conferred by tt"\is clause shall be without pre1ud1ce to the nght& conferred 
on e late Government by any other provIsIon or this lease or by any law 

On such date as the Government may elect within twelve calendar months after the 
~etenninat,on o! this lease or any renewal thereof, the amount of security deposit paid 
in re~pect of thts lea.se and then remaining in deposit with u,e Govemrnent and not 
required to be apphed to any of the purposes mentioned in thts tease shall be 
refunded to the lessee. No interest shall run on the secunty deposit. 

Survey and demarcation of the area.- When a mining tease 1s granted by the 
Government arrangements shall be made, if necessary, at the expense of the lessee, 
for the survey and demarcation of the area granted under the lease. The leSsee shall 
have to bear actual expenses of the staff deputed for the work. Actual expense WIii 
include traveling allowance-s and daily allowances and salary of staff plus 10 percent 
as instruments charges. 

Rights of lessee/lessees to determine the lease.- The lessee may determine the 
lease at any time by giving not less than six calendar months notice in writing to the 
Government after paying all outstanding dues of the Govemmenl. 

The lessee shall work according to Mines and Minerals (Development and 
Regulation) Act, 1957, the Metalliferrous Mines Regulations, 1961 and the Mines Act. 
1952 including any other rule of law applicable from time to time. The contravention of 
any provision of the Act or its subordinate le9islation shall amount to cancellation of 

the lease 

The lessee shall be bound to comply With all the directions as laid down by the Joint 
Inspection Committee and other Oepartments/Panchayat. The lessee shall also be 
bound to comply with all the directions If any, given by the Hon'ble Supreme/High 
Court as well as by the Government from time to time with regard to mining operation 

and stone crusher. 
Mining operation in the area shall be carried out strictly In accordance with approved 
Working-cum-Environment Management Pia!), The working in tl'le leased area arter 
the expiry of five years after the grant of mining lease may furt~er be allowed by_ the 
Director of Industries on 1he basis of review and recommendations of the committee 
constituted by him for the f!)urpose and after having being satis~d _that the leased 
area has been developed by the lessee in a systematic and sc1entij'1c manner and 
lessee is paying all Govt dues on regular basis. On review, if it is found that lessee 
has not develop the leased area In a systematic and scientific manner as per the 
provisions of Mining Plan and he is in arrears of Govt. dues, the ~ease can even be 

terminated prematurely. 

of objection, if any, raised by t~e local residents or concerned land owners. 

sponsibihty to settle the same Will be of the \esr1· 
1 
t v 

,--.1o ··m~ \ 
6• ~ ,~~~· • 
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13. 

15. 

16. 

17. 

18. 

No mining operation shall be 11 •• , property/structure/r.. a owed wi\hln \he eafe dlslance from the Publlc.lf'nvale 
"',eme etc If any. •~Isl& near/Wlltlln the leased area 

After setting up of !lion h as per rule Th " crus er lhe lessee shall pay royally on the scheduled re\es 
be computed b~ ro~alty shall be charged on the. basis of actual product,on wtuch will 
lessee does not se on consumption of electncity and other measures In case \he 
return on Form • ~ay royalty In lime I e by \en\h of next month alongWlth monthly 
shall be h edG simple Interest at the ra\e of twen\y tour percent (24%) per annum 

c arg for the default period 

In case the lessee do 1 on the 1 s" A 'I d es .ro pay dead ren\/sut1aoe ren\ in two half yearly installments 
interest a pn an 15 October each year dunng subsistence of the lease, simple 

d f It 
t todhe rate of twenty four percent (24%) per annum shall be cnarned for the 

e au pen • 

The lessee shall establish mineral based industry 1.e. stone crusher umt Within one 
year from the Issuance of grant order. 

The lessee shall at hls own expense erect and al all times maintain and keep in good 
repair boundary marks and pillars necessary to indicate the demarcation shown In the 
revenue ~•cord an_nexed lo lhe lease deed Mining operation shall only be allowed 
after getting a certificate from concerned Mining Officer that demarcation of t'he area 
ha~ been done as per the plan and lhal concrete boundary pillars of atleat 3 feet 

height have been raised. 

The lessee shall have to -submit a plan for approach road in order to give a 
reasonable & shortest approach to mine and to the mine of adjoining lessees. 

The lessee shall do mining in a scientific and systematic manner, and to ensure the 

same, 

(a) 
Dumping sites for mine waste and top soil shall be provided in such a way so 
that there ts no damage to the adjoining land and the same does not roll down 
on the slope. Topsoil shall be used for afforestation purpos-es in the 

(b) 

(c} 

(d) 

(e) 

barren/exhausted pits. 

Diversion dams and other engineering structures as advised by the deptt. from 
time to time at different suitable sites, shall be got erected to arrest and 
channelise the flow of water and also to a1101d erosion of the land, causing 

siltation of nearby natural water bodies 

The loading/unloading points In the mine areas shall be developed \n sucn a 
way that no hindrance is caused to the traffic and no material is stac\<ed within 

the acquired width of PW.D. road. ' 

All precaution shall be taken to check air pollution, water pollu_\ion and no~se 
pollution, as per standards of H.P. State Environment Protection & Pollut,on 
Control Board. Further the lessee shall obtain the consent of the 8oard under 

Water Act. 197 4 & Air Act, 1981 . 

Visual Impact caused due to dug-out benches and waste disposal areas s~all be 
controlled by undertaking afforestation on worked out penches. waste disposal 

areas and at areas where no working is proposed 

Labourers shall be provided with safety equipment's like boots •. helmets. ropes, ~ plug and even nose fitte<s, •~e serviceS like rest shelter, dnnklng water aod 

,,. aid facilities shall also be:ded t the \'.l'.mt; V 

. ~~ 
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19. Surface eollectlon of sand, stone and bajrl from river/l(hud/khalla shat! be done In 
such a way. so as not to c..use envlronhlental :md ecologlul imbalance To ensure 
this, 

a} The lessee shall not carry any oollectlon/mlnmg operation al any point within a 
distance of 75 mlrs from any railway line/bridge, 60 m\rs. from National Highway 
or 60 mtr~.from an~ reseivoir, tank, canal, road e)(cept under and \n accordance 
with previous perrruss!ons of Joint Inspection Report 

b) Ellcavalions, below the natlira\ surtace level of ttle bed shall not ellceed 3 leet. 

c) The le_ssee ~hall not ca_rry on surface operations in any area prohibited by any 
autho~y, without obtaining prior permission in writing from the concerned 
authonty. 

20. No River/~tream bed mining shall be allowed within 75 mtrs.from the periphery of soil 
co~servat,on_ works, nursery plantation, check dams or as per the recommendation of 
Joint Inspection Committee, whichever is more. 

21 . No River/ Stream bed mining shall be allowed within115"'l of its span or 5 mtrs. from 
the bank or as spei;;ified by t11e Sub-Divisional Committ11e whichever is more 

22. No River/Stream bed mining sha\l be allowed within 300 meters U/s and Dis of water 
supply scheme or the distance as specified by the Sub-Dlvls1ona1 Comm1ttee which 
ever is more. 

23. No River/Stream bed mining shall be allowed within 300 mtrs. U/s and 300 to 500 
mtrs. Dis of bridges depending upon site specific condition. 

24. No approach road from PWD road shall be allowed to mining lease area, unless 
lessee/ contractor optains wril1en permission from XEN, PWD for making road leading 
to all inlaKe places from the PWD roads. 

25. No mechanical excavators are allowed for the extraction of mineral, Mechanical 
mining shall be allowed only with the prior appro\'al of the Director of 1ndu.stries. 

26. No boulder/cobbles/hand broken road ballast, shilll be allowed to be transported 
outside the State from Rlverl Stream beds. 

27. 

28. 

29. 

30 

The lessee shall ensure that his !abour does not involve in fish poaching. 

No blasting shall be allowed \n River/Stream beds. 

The lessee shall adopt all requisite pollution control arrangements to minimize· the 
pollution levels as per norms of PCB which is 1ike!y to be there due lo proposed 

mining activities. 

The tei;see shall make provision for water sprinkling and Shall provide i;ufficient 

plantation in and around the \eased area. 

Th lessee shall be bound to pay Rs. 5/· per trolley and Rs. 10/· per truck or as 
31 • am:nded from time to time on extractio.n .and export of sand, stone & baJn to the 

concerned Gram Panchayat through Mining Office/, Na[lan. 

~2~x case of any genuine public complaint, !he 1es e eilher shall have to redress the 

/CM ;,me ocshall ha,e to,top the ~ini~~~""!:f-, L,6[ l /V 
. ,v 
)~ 
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The lessee shall not carry O t • • . • 
any other person ca u an_y _mimng a?ll11ity m the lores\ \and and 11 he notices 
matter to the 

1 1 
drTymg out mirnng achvlt,es ln the forest area, he shall report the 

ores epartmenL 

The lessee shall confine its mining activities towards he 

:~~u!~!:;e~~;:;;~:~~e~:i:sdt~1~~:~~l~~e~~r:f~El;:!'.E:£; 
objects of p bli u\ rt pn_vate proP':~Y ex1stlng ln the form of pnvate land as well as 
solely res=u .~

1 
,11 Y eiu5llng adJommg lo the banks of the nver. "The lessee shall be 

.-~nsi e or any damage or compensation in lieu of the same 

The St~te Govt. sh.all have right t<.> pr~rnature \erminatiori of rninin9 lease, If the State 
~?vt· 15 of the opinion lhat ii is eKped\en\ in the interest of regulation of Mi'nes and 

meral~ Development, preservation of Natural Environment Control of Floods 
prevention of pollution, or to avoid danger to public health or ~mmunications or t~ 
ensure safety of buildings, monuments of other structures or for such others purposes 
a~ \he State Govt. may deem fit as provided under Seetion-4A(2) of Mines and 
Minerals {Development & Regulation) Act, 1957. 

The mlrnng lease deed is executed at the Capital of tt,e Stale of Himachal Pra~esh 
subject lo the provisions of Article - 226 of the Constitution ol lndia. \I \s here agreed 
upon by lhe lessee and the Slate Govt that in tt,e event of any dispute in reliilion lo 
the :uea under mining lea,se, condition of the \ease and in respect of all matter 
touching the relationship of the lessee and the Stale Gov\. sull or petition sha\l be filed 
in the Civil Court al Shimla and tt !s hereby expressly agreed that neither party sha\l 
file a suit or appeal be!ng any action at any plac;e other than the court named apove 1 
I.e. Shim\a " 

Toe lease shall be cancelled/ determine<;! by the granting authority in case of violation 
of any provision of the H P. Minor Minerals (Concession) Revised Ru\es, 1971. 
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State Level Enviro1sment Impact Assessment Authority 
1 limachal Pradesh 

lfm l<rry <1/ £:nvirt111111~111 FontJt & C/111111/t Clta~,~. Guvu11mmt 01 India, 
.11 Dcrnnmcnt or l~nv'ironmcnt ~cience & Technology, 

_,.. . • l'nnnvnran tlhuwan, Ne11r US Club, Shimill-1 
• 1 , Ul?'-2656~~9. Z6~%0ll Fa, :6~9609 / 

,,, ,, \ 111' ' '" :,,012 ~tl2l (IIPSEIA1\/2013 t06)b5V C(.S Dated'. ").3/o~ 2022 

,1r. ,1nnish -\gg11rwnl 

\. 
S o hh» :ir D:1•s Aggnrwal 
rt J.IJ<)it I, Cho1U1 Chowl,, Nnhnu, llin1:1chnl Prndcsh 173001 

I Hen,iun of , a lit.Iii) period ol J nv1.-oumcnlnl C'lcnrnncl'• reg. 

l h•~ ha, o reference to yllur onlm.: opphcauon No. SI/\IHP/MIN/2$5612/2022 for seel.111g 
,,,e,i,, :. • ••I, ! ,ti :'·"",; ... 1 rn ,111•11111r111al cle:irmce wrJnted vtdc LC letter No HPSEIAA/2.0J'.\/196-Maa 
\ R1'hno S1.ine l , u~hcr-3600 dated 20,0112014 for the project under Em·ironment Impact Assessment 
:\ouficau,,n, :i006 The ,1pplk.1tion hns been c:oco1ninet.l as per pre~cribed proc.:cdure in the hght of provisions 
und.:r the.' I n, 1r,11unent lmpac1 Asscss111cnt l\otilic,111on, No. S0-1533 (F) dated 14, September 2006 on the 
ha"' ol ,1pph<-~l1<•n ,uhnrntcd for extension of period of \'Rl itlity. the SEIAA in its ss•~ meetu1g held on 
: I II~ :11::: apfl"" cd l!u: e,1cn\ion of \alit.lil) of the period of another 5 years or upto the dJtc of ~nlid min mg 
plan "h,,iw, "r ,, c.';Jrhcr "nh the follo" ing at.ldttional condiuons. 

3 

I h.: l<'fllh and conditions of En\ ironmcru Clearance lenc: ,hall remain same as unposcd in F.C lett..: 
1 he 11nplcme1t1J1inn of renns and Conditions shnll be sole re~poAsibility of project proponent during 
c\tcndct.l r,,•riod of EC .rnd aftt:r the project ,s commissioned or made funcuonal 
TI1e capita cost under CER, the activities to be specified by DEST, GOI IP. The proJeCI proponent shall 
t,d,,• 11p the mmkr with Director (DEST) li,t this purpose within one month from issuance oftN• lc-ier 
1,,, 1=1,'\:: r,r, ·ponent. befon: stan of mi,.inl( operations. shall in•all Cl i \ cJntt:ra. , the mining 'Ill<: 

c 1•1 ~ring ,1II angle, of mining site including entry & exit points, These cameras shall be theft and tam~r 
pn,,,f \\ h.:re clt:ctricll.), lpo\\cr is not 3\ ail:ible solar energy based camera, ,hall be in~Ulllcd ,~ 1th 
adcqua,.., batter\ backups. Date-wise, idcu records w.r.t. CCTV camera shall he hosted & :.tored onlmc 
and ,•nlinc pm1al lmk ~hall be shared with the office of Director-cum-Member Secrct.lJ). HPSEL\A 
through t,ff eta .'•mail dbt-hp'glnic.in 

f:nJ,t :\u h ·\ h""" 
Cop), to fol .. '" in!-! for funher necessary action: 
I I he Sccreta1.), (En~ironment), MoEF&CC, 

110003 
lndirn Paryavaran Bhawan, Jor Bagh Road Ne" Delhi -

., The Chairman, C.:ntral Pollution Control Board, Him Parivcsh Bhnwan. CBD-cum-office Complt!\, East 
Ari1111 ~a!,!llr, !\'e11 Delhi- I I 0032. 

, ; t.: Lh .. rrman. H1m.1chal Pradesh State Polluuon Control Board, Shimln-17100\l 
~ I he• D11.:c1or ( h\\'ir<>nment. Sc1tn~e & Tccl11h1logy) to the Govt. of llimachul Pradesh Shtmla-171001 
) 1\d11m <IAJ Mo!:! &CC. Indira Parya,aran Bha,~an, Jor Bagh Road, ~e,, Delhi - 110003 
b \dJt11011.1I l'r L fuel < ,,nscn ato, ol forest,. MoEF&.C:C, Rc~ionnl Office, Dchrndun, Clo Forc:st R~«:.1n.:h 

ln,1ttuk PO Nc11 I orc:st. Dchradun. Unrnkhand 248006. 
• \1 nuor,ng Cell, Mol•r&CC, lndfra Pa.ryavaran )lhawnn. Jor 8agh Rend, New Delhi - 110003 
8 /(cro1 d I tic 

) 
I 

1'ltmbe1 Sccn:h\n 
Stntc Lt:1 Ill Environ111c11t Impact Asses~mc'l1t -\uth,im;, 

H11nnd1.1l Pr 1d ,h 

I I 
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• 
St.He Le, cl Environment Impact Assessment Authority 

Himachal Pradesh 
l/Ulotn of E11,•lrnnn,ent1 Fouu & ( //mute Clrangl!-. Gm·er11ment ,,, J11dftt, 

tll Drpart111cn1 of En,ironment 'iciencc & ·1 echnnlo1cy, 
l'arva,aran Bhawaa, N~r US Club, Shimla-1 

Ph O 17i-Z6565S9. 26S'lfi08 la, 2659609 

AMENDMENT 

I hi!> 1, m refcrcn~e 10 your on line application No. SINHl>/MTN/295204/2022 dated 2"' Decemhcr 
.2l

1
2'.: r,·gard111g am<!ndmem in producuon capacil} as per the approved 11110mg plun. The SEIAA in 11s 61}''' 

m~1111g held an I ~,2,2023, e,ammed the application & related documents i.e. amended M111ing Plan 

appr~l\ed b) Depanment o f Industries, GoHP. vide Letter No. Udyog Bu Khani 4 Laghu 179/1 I-Voll• 
12--3 Dated 25-03-.:W 18 TI1e SEI./\A after considering the request hereby approved rhe amendment m 
pr,,d11c11on capac n.~ lr<1l'lt 16128 Ml,\ to 39971 TPA as per 1hc appro~ed mining pl•n by Dcpa1tu1c01 ol 
lndu,ui.·, <.i,•111' All 01hcr 1cnns & condiuon, will remain same as per earher issued En~1ronn,<111 
l k arauc..- 1 d,• le11e1 \ " HPS!'l,\ <\ ':!O I ) ,t!/6 da1ed 20/1/2014 & e>.wn~uln of vaiJdn) lcucr , 1k • ,,1 

'> I \ Il l' \1 1'\ 2~5(>1 : ti IPSCIAA, :!013/196)·618·665 dated 23/08/2022 111l 1he validity of M111m!,! Plan or 
11"1 \ 1f11u n1 upto ; ) <!ar~ "h1che1 er 1s earlier. 

State level Fnvironment Impact As. 

Sh. :\lan1sh Aggar" al, 
\..,,S 'o lshwar Dass Aggarwal, #3439/11, 

Chotta Cho" k. Nahan (D. Sirmaur. 
Himachal Pradesh 17300 I 

I- mist \~,. 1\s Above. Dated: 

errcta11 
Authorit). 

.:ha I Pradesh 

Cvp, to fol1011 i11g for further necessary action. . . 
1 ·1 he Sccrewn (cm 1ronme111). Ministry of Environmenl. Forests & Ch mare Ch,mge (M:,E.focl Cl. Gol. 

l023 

Indira Pana;amn Bhawan. Jor Bagh Road, New Delhi· 110003. 
, fhe C'hai;mnn. Ccntrnl Polluuon Control Board. Him Parivesh Bhawan. CBD-cum-ofTic.: Cumple"-. 

[a,-t A1j11n '\agar, "-1i11 Delhi- I I 0032. . 
J The Chairman. Himachal Pr.tdesh State Pollution Control Board, Shu~la-1 71009 
.J fh.: Director (Environment, Science & Technology) to the GoHP, Shimla-171001,· . , 
5 The Adviser (IA). ~1oEF&CC, Gol, Indira Paryavaran Bhawan, J_or ~agh Road, Ne,, Dellu · 1_1000; 
6 The lmegrated Regional Office, MoEF&CC, <ZGO Complex, Shtvahk Khand, Longwood. Shunla. HP-

~ ~~: 
0
~1~nitoririg C'el 1. MoEF&CC,Gol. Indira Par1avaran Bhawan, Jor Bagh Ro:1d. '\c\\ Delhi - I lll00:i 

8 Reci:>rd File / 

Member Secn:tt11·, 
State Level Environment Impact Assessn1<•nt \u1h<>, t,. 

Hirn~chal P ·ade,h 
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Annexure-1 

State Level Environment Tm pact As~cssment Authority 
Rimaclrn l Pradesh 

i\llinistry of Environment & Forests, Govtrnment of India 
At Dcpanmcnt of Environment. Science & Technology. Narayan Villa, Shimla-2 

F. No. J-I.PSEIAA/20 I 3-/196-Maa Vaishno Stone Cmsher-?,{- l'-Z ' 

To 

Subject: 

Sir. 

~s Mao Vaishno Stone Crusher, 
Village Salani Katola, PO Sainwala, Tchsil Nalrnr. 
Oistt- Sirmour, H.P. 

Mining of Minor Minerals (Sand, Stone &Baj ri) ::: M auw M ohaliya Katola for the Stone 
Crushing Unit or M/s Ma:, Va ishno Stone Crushcs--~nvironmenlal Clearance- reg. 

'---- This has a reference to your applica:ion No. Nil dated: I 6-10-2013 seeking prior environmental 

.... ,____ 

clearance for the above project under Environment Impact Assessm:nt Notification. 2006. The proposal has 
been appraised as per prescribed procedure in tltc light of provisions under the Environment Impact 
Assessment Noti fication. dated 1411

' September 2006 on the basis ofd•Jcumcnis viz: Fonn-1 and EIA/EMP by 
the State Expert Appraisal Comrninee constituted by the competent :tuthority in its 33" rneering held on I 4-
11-2013. 

The said project involves Mining of Minor M inerals (Sand. Stone ·&Bajri) for 1he Stone 
Crushing Unit having fol lowing salient features: ' 

a. Project type 
b. Proj ec1 Location 

C. Project Co pocity 
d. 1\itining Are:1 
e. Solid Wostes 
f. Greenery 
g . EMP costs 

h. lnstitution:1I 

~1e,ch~inisms for E-nv. 

Protection 

M :rn Vnishno Stone Crusher 

Mining of Minor Minerals (Sand, S1011e &Bajri). 
Khasra No.1411312. Mauza Mohaliya Katola. Tehsil Nahan, 
Distt. Sirmour, H P. 
16,128 TPA 
3.90 hectare 
Si lt& Clay. 
As per Mining Plan. 
Rs 7.7 Lakhs capital and Rs. 2.9 lakhs as recurring cost /annum. 

The following will be responsible for maintenance of A PC Os, STP and Solid 
Was1e Management sites: 

i) Construc1ion phase: Developer/ P.-oject Proponent. 

ii) Operational Phase: Developer/ l'rojecl l'roponcn1. 

1 
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11,e SEIAA examined 1he proposal and 1hc recommendations of the SEAC in ils 18'
1
' meeting held on 9•· 

December 20 13. The Au1hori1y observed some discrepancies in the EIA report and asked 1he proponenl to 
make necessary corrections in the EIA report as discussed and advised during 1he meeting. The proponenlS 
having complied 10 the observations. therefore, after due consideration of the project proposal and after 
considering the recommenda1ions of 1he Stale Level Expert Appraisal Committee, 1he State level 
Environmental Assessment Authority accords Environmental Clearance to the projeet as per provisions of1he 
EIA Notificat ion No. S.O. I 533 dt. 14"' September. 2006 of Ministry of Environmen1 & Forests. Gol su~iect 
to stricl compliance of 1errns aod conditions as mentioned below. The Au1horil)' reserves the right 10 revise. 

revoke or impose additional condition at aoy stage. 

Part-A- General Conditions: 

I. '·Consent to Es1ablish"' shall be obtained from H.P. Staie Pollution Control Board under Wa1er 
(Prevention and Control of Pollution) Act 1974 and Air (Prevention and Conirol of Pollution) Act 

1981. 
2 Disposal of muck including excavated tmtcrial during cc:>nstruction phase should no1 create any 

adverse effects on the neighboring commur,ities and be disposed off taking the necessary precautions 
for genernl ••f~ty snd health "~?eels of public onl)' in arpmwd si1~s with 1),e appr,\\'nl ~f compet~nt 
authority. The topsoil excavated during construc1ion activities should be stored for use in plantation 
/landscape development w ithin the proje;t site. Green beh of the adequate w idth and density 
preferably with local species along the periphery of the plot shall be raised so as to provide pro1ec1ion 

against particulates and noise. 
3 Ambient noise levels should confonn to residential s1andards both during day and nigh1. Only l imited 

necessary cons1ruc1ion should be done during nigh! time. Fonnigh1ly monitoring of ambient air quality 
(SPM. SO, and NOx) and equivalent noise levels should be ensured during construction phase should 
be closely monitored during construction phase so as 10 conform 10 !he s1ipula1cd standards lixed by 

the competent ,tuthori ty. 
4 Soil and ground water samples shall be got 1ested from authorized agency 10 ascertain that there is no 

threat to ground water quality by leaching of heavy metals and other 1oxic contaminants. Ground 
water level and its quality should be monitored regularly in consul tation with Central Ground Water 

Authority. 
S Any hazardous waste generated during construction phase should be disposed off as per applicable 

rules aod nonns with necessary approvals of1he competenl authority. 
6 Diesel generator se1s during construction phase should have acoustic enclosures and should confonn 

to Environment (Pro1ec1ion) Acl, 1986 and Rules rramcd there under for air and noise emission 
standards. Low sulphur diesel l)'pe should be used. The diesel required for operating DO se1s shall be 
s1ored in underground 1anks and i f requir:d. clearance from Chief Controller of Explosives shall be 

1aken. 
7 The Vehicles/equipment deployed during construction phase should be in good condition and should 

confom110 applicable air and noise emission s1,ndards. should have vehicle pollution check certi ficate 
and should be operated only during non-peaking hours. 

S Provisions shall be rm,de for the housina uf 1;1ho1•r wi!hi:, the c:itc with :11! n•.:!~:,..~sarv i:-tfras:ruclu,e an<l 
lbciiities such as fuel for cooking. mobiie .oilets. safe drinking water. lirst aid and ;;,edical bealth care, 
creche etc. The housing may be in the form or temporary structures 10 be removed after 1hc 
completion of the project and all required saoilary and hygienic measures should be 1aken before. 
during and after the completion of project. Safe disposal of waste water and solid wastes generated 
during the construc1ion and operation phase should be ensured. Adequate s1eps should be taken 10 

prevent odour problem. 
9 Boundary wall shall be constructed in sud1 , manner as n01 to be obs1nicting the flow of stonn water. 

Necessary arrangement shall be made for the drainage of surrounding area. Stonn water control and i1s 
r1!-use for various applica1ions as per guid!llnes. 

IO Witer demand during construction should be reduced by use of pre-mixed concrete, curing agcnlS and 
other best practices and lechnologics avai1~1blc. 

Mna Vnishno Stone Crusher cp 

..__ 
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11 Pennission 10 draw ground water shall be obtained from the competent Authority prior to 

construction/ operation of the proj ect. 
12 The proponent should meet perspective requirement of energy as per Energy Conservation Building 

Code which is proposed to be mandatory fer all air-conditioned spaces while it is aspirational for non­
air-conditioned spaces by use of appropriate thennal insulation material to ful fill requirement. Energy 
conservation measures like installation of CFLs/ TFLs for the lighting the surrounding areas/ outside 
areas the building should be integral part of the project design and should be in place before project 
commissioning. Used CPLs/ TFLs should be properly collected and disposed off/ sent for recycling as 
per the prevailing guidelines/ rules of the regulatory authority to avoid mercury contamination. Use of 
sohtr panels may be done to the possible extent. 

13 Regular supervision of the above and other measures for monitoring should be in place all through the 
construction phase. so as to avoid disturbance to the surroundings. 

14 Rain water harvesting for roof run--0ff and surface run-off. as per plan submined should be 
implemented. Before recharging 1he surface nm off. pre tre:1tmcm must be done to remove suspended 
matter. oil and grease. The bore well fo,· rainwater recharging should be kept at least 5 mtrs above the 

highest ground water table. 
15 The ground water level and its quality should be monitored regularly in consultation with Central 

Ground Water Authority. 
16 ·rrarnc congestion near tne cmry and ,:;xit poims irom the roads adjoining the proposed project site 

must be avoideil. Parking should be fully internali1.ed as per nonns prescribed by the Competent 
Authority and no public space should be used for this purpose. 

17 Sprinkling of water etc. be used for air pollution control during construction phase so as to avoid 
disturbance 10 the surroundings. 

18 The environmental safe guards contained/ given in the proposal for management of environmental 
pollution should be implemented in letter and spirit. 

19 Six monthly environment monitoring ,.,ports should be submitted to the State Environment Impact 
Assessment Authority and Ministry of Environment & Forests Regional Office at Chandigarh. 

20 In the case of any change (s) in d1e scope of the project. the project would require a fresh appraisal b)' 
this Authority. 

21 TI1e SEIAA reserves the right 10 add additional safeguard measures subsequently. i f found necessary. 
and to take action including revoking of the environment clearance under the provisions of the 
Environment (Protection) Act, 1986, 10 ensure effective implementation of the suggested safe guards 
and measures in a time bound and satisfactory manner. 

22 All other statutory clearances shall be obtained. as applicable by the project proponents. 
23 771esc stipulations would be enforced among others under the provisions of Water (Prevention and 

Comrol of Pollution) Act. 1974. the Air ( Prevention and Control of Pollution) Act. 198 1. the 
Environment (Protection) Act, 1986, the Public Liabi lity (Insurance) Act. 199 1 and Environmen1 
Impact Assessment Notification. 2006. 

24 Environmental Clearance is subject to final order of the Hon'blc Supreme Court of India in the mailer 
of Goa Foundation Vs. Union of India in Writ Petition (Civil ) No. ~60 of2004 as may be applicable to 
this project. 

25 Any appeal :,gi,inst this eavi ronmental clearanc~ shall lie as per the relevant rules with rhe appn,priate 
6nv1r ... mmcut Appciiarc / ,uthl)rity. 

Part-B- Special Conditions: 

I. The project proponent shall carry out the mining operations as per the provisions of the Mines and 
M inerals Act. 1957. provisions of Mineral Conservation and Development Rules. 1988, Standards 
laid by Indian Bureau of Mines and as pc· tl1e approv,,d M ining Plan. 

2. The project proponent shall ensure that the mining operation does not contaminate the water resources 
and obstruct the natural drainage l ines in the catcbmcnt. 

J. The project proponent shall ensure to maintain 1he Ambient Air Quality Standards. 
4. The top soil cover shall be con.served and utili7~d fol' the rchnbiliw1ion or the mined al"cas. 

Mao Vaishno Stor,e Crushrr 3 
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FORM-R 
!(see rule 69( t )) 

Pcr1111111ent Rcglstrnfion 
Govi:rnmeni of Himncbal Prade_qh 
Office ◊f StQte Gcolo11,is1 
Department of Jrldu!;tries 

Shimlu_-1. 
- ..... 

Wlu.•rcas, M/s Mnu Voishno Ston'1 Crusher, Village Salani Katola, P.O. 

Suin" :Jin, Tchsil N:1hnu, Dist rice Sirmour, Rimuchul Pnldesh has applied for renewal ol 

Pcnnanc111 Regi, tration of stone c,·ushor instulled in Kh. No. 126/1, measuring 8-00 Bighas falling in 

1\1.wza 1"-atoln. Tchsil Nnhan, Distt, Sirmour, H.P. as per the provisions of the Himaohal Practesh 

~linor l\linerals (Concession) and Mineriils (Prevention of illegal Mining, Transportation and 

Storage) Rules, 2015 vide application Dated I 7.02.2021. 

The Pennonent Regis_tration is hereby rentwed in favour of Mis Maa Vaisbno Stone 

Cru~hcr, Village Snl:tni Kntoln, P.O. Sninwala, Tehsil Nnltno, District Sirmour, ffimachal 

Pradesh subject to the following conditions:-

I. 

... 

3. 

4. 

5. 

6. 

7. 

The ow1\er of the stone crusher shall observe the provisions of; 

(i) The Air (Prevention and Control of Potlution) Ai:t, l98 I and rulc:s framed thereunder. 
(ii) fhe Water (Prevention and Control of Pollution) Ac1 1974 and rules framed thereunder. 
(iii) TI1e Environment(Protection) Act, 1986 and rules framed thereunder. 
(iv) The Noise Pollu1ion (Regulation and Control) Ruh:-s 2000. 

The expansion of a stone crusher shall not be allowed unless ~pproved by Geological Wing, 
Department of Industries, Himachal Pradesh. 

The Slone crusher owner shall ensure that tile, emission standards are as per the Statutes as 
no1ified by the Govemme111 vide Notification No. STE-E(J)-17/2012 dated 29.05.2014 or 
amended from time to time are adhered to. 

The stone crusher owner shall adopt pollution control measures as per Government Notification 
No. STE·E(J)-17/2012 dated 29.05.2014 or as amended from rime to time. 

The stone crusher owner shall submit a return by I od• of every month to the concerned Mining 
Officer, giving details of total quantity of minerals crushed, electricity consumed, power 
generated in case of captive power gene.rated run ccusher, fuel consumption in case of diesel run 
crusher, number of labour employed and wages paid etc .. 

free access shall be given co 1he officer/official of the Geological Wing1 Department or 
Industries, H.P. for the verification of plant & machinery, source/supply of raw material, sale 
record and stocks of raw material and finished goods. 

The stone crusher owner shall immediately report to the Deputy Commissioner and Mining 
officer of the district concerned about any accident which may take place during the course of 
crushing operation resulting in serious bodily i[ljury. 

8. The stone crvsher owner shall not pay wages less than the minimum wages prescribed by the 
Central or State Government from time to time under the Minimum Wages Act, l948, to the 
worker.$ employed in the crushing unit. 

9. The stone crusher owner shall indemnify the State Government against the olaim of the third 
party. 

Annexure-7
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''' ,.., II t"l',$Urc th.it !l~roi;arc 1, ~14,kc.d III st1,h ., manner that h docs nN 
,,a} r,'.':ds" 1J.:h ,.&n I;,: ,nu,ro ,,( r.•aJ u.:-·iJc-111 

• Cl"l?.o<'-t· '" • , I d sp ·, d1c ,~1 txw.l a1 .i prommcnl pb;."t" "ur•-1,lc lhc '-lone ,nisluni;. 
~st C t ". r .:- c,,•' t ;:, 1,)\\ vtr .. ~---a,u.:1t, ~t tht un1l. J~I(" t.'\( fl-t\,u:ntlen ~· the um, and"'"\"" 

> c-.r n.. t. • ' ' • n nlx-r ,,f lhe owr.,-r :111d the c,,11.:c-rnrJ <,fii,'tr 1,, "it,•m ~•nbh.: .:.,m nlll.!..c 11 

t, 

Thi- !,.:~al s,•ur.:C' of ra" mat~rfal lhC' grnntc-J mining lease area \."001 prisini: Kh. r,,;,, 14 I J i 
<'ascinf - 6-I:: b ..:h~; for a 1:rm of IS H.11" \\.t,f. (N.04 ::01~. Th,· crushe. •""'"'r ~hall n-,mu 

tht pr.:"du.:; ,, 1 ti-,· .; ; ,dr •11.11n~ tca.~e ?1~1, ;1; rcr fm in,nm..:nt (karan.:t N '" per the apprlll c,I 
\ tm n _ P nn. \\ ~ ~, rr , c~'.'> -. . 

Th<? .:.rushcr ''" n..:r shall n.:>t opct11te the st,,ne- .::rusher unit " •thout ob1:1inmg the Renewal 
·coo.~m to Op(r:ite' frem the H.P. Sme -P,:,lluoon Contn,I Board. 

1 :- Tht- .:rn;her ,,\\n:.>r $hall Qbt:iin 411 !he rc,1uir.:J s llltulll) clesrnnce at hi,; O\\ n lcH·I nnd shall 
.:>pente the ,k'lle , rush« .i,:.:orJingly. ss per pr.wisions of lsw. 

lo. Th..s ren.:wal oi Perm.,nent Registration is v:ilid for a tcrrm of 03 )C:ars from the dale: of i:-.suan.:c: 
vf lhlS lcner .1nd th.:"" ner c,f the Stone Crusher shnll apply for rene\\al ntlca-st 03 mo111hs prior 10 

the exprn of Pem1an-ent Regiscr:uion. Thispermnnent registrotion shall deemed to be ,,ithdra\\n, 
in ca_~ the St:11e Pollution Control Board 1, ithdrnws the COP/ROC nt any stng.11 in compliance to 
the order u i the Hvn'ble Nl tionsl Green Tribunnl pnssed in O.A No. 358/2016 titled ns Bhng 
Sill£h \ s Uni.:>n oflndia S:. Others as well as in compliance to order of Hon'blc High Court in 
C\\ -P '-o. 200 - '::0 I 9. 

Dare oflssue 

/ 
},Ls .\laa \'aishnoStone Crusher , 

v \'illage S:ilani Katol:J, P.O. Suillwsla, 
Tebsil ~ah::in, District Sirmour, 
Himaehol Pradesh 

£mist.No. Udyog.Bhu(Regn)~l:i.:i Vaishno St. Cr.-/ ,2_ 1f r 
Cop) forwarded to :-

-✓ Geolo 1st (Zone-111) 

Geolo icnl Wing 
Deptt. flndustrie-s. Shimln 
Date~'f,-y 20:?3 

1 The Member Secrcml), H.P State Pollution Control Board, Phase-Ul, New-Shimln.2 . 
., The Mining Officer, Nahnn. Distt. Sirmour, H.P. for information and necessary action. 
~ Concerned Lease file 

Geologist (Zont!-111) 

Geologicnl Wing 

Th:ptt of Industries, Shiinla 

44
179



H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

 

 

 
1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

 

2. Particulars of the Industry

 

HPSPCB No : Date:  14/07/2023

Industry Registration ID: 21451 Application No : 9980757

To,
Maa Vaishno Stone Crusher
Village Salani Katola, P.O. Sainwala, Tehsil Nahan, Distt Sirmour (H.P.)
NAHAN
Sirmaur
173001

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

Consent No. CTO/BOTH/RENEW/RO/2023/9980757

Consent valid from: 01/04/2021

Consent valid upto: 22/08/2027

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

Name & Designation of the Applicant  Maa Vaishno Stone Crusher Vijay Negi,
(PARTNER)

Address of Industrial premises Maa Vaishno Stone Crusher,
Village Salani Katola, P.O. Sainwala,
Tehsil Nahan, Distt Sirmour (H.P.),
NAHAN,Sirmaur-173001

Capital Investment of the Industry 250.0 lakhs

Category of Industry Orange

Type of Industry Minor minerals mining Projects of
Category B2 under EIA notification 2006

Scale of the Industry Micro

Office District Sirmaur

Capacity manufacture Sand, Stone and Bajri- 39971
M.T./year in Khasra no. 126/1 measuring
8 bighas situated in Mauja Katola, Tehsil
Nahan, Distt. Sirmaur along with River
Bed mining in lease of M/s Maa Vaishni
Stone Crusher in an area measuring 46-12
bighas in Khasra no. 141/3/2 at Mauza
Katola, Tehsil Nahan, Distt. Sirmaur, H.P.

Raw Materials (Name with quantity per day)

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.
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Raw Materials Quantiry Unit

Sand and Stone 39971 M.T./Year

Products (Name with quantity per day)

Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Sand, Stone and
Bajri

M.T./Year 39971 Nil Building and
Road
Construction

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

Septic Tank 28 KLD 1 KLD

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Domestic 0.4 Soak Pit/Septic Tank Soak Pit/Septic Tank

Industrial Process 6 Recycled Recycle

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of
Boiler/'Heater
/Evaporator/I
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

Others NA NA NA NA NA

Type of Air Pollution Control Devices installed

Equipment Type Equipment Name Date/proposed
date of
installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

Covered
Machinery &
conveyer belts,
Wind breaking
wall, Water
sprinklers,
metalled road

Others Thu Jan 23
00:09:00 IST
2014

80% SPM<600
mg/Nm3

Sources of emissions and type of pollutants

Name and location of
the process vessel to
which the stack/ vent
is attached

Rate of emission in
Kg./hr

Concentration of
pollution like SO 2 ,
NOX, H 2 S, Cl, HCl
etc. in mg/NM 3

Height of
Vent/outlet/stack from
ground level in meters

Stone Crusher Fugitive Dust
Emission

SPM<600 mg/Nm3 Nil

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.
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       Endst. No.:								                                               																				          																								                     		

 
 

Copy To:-

The Member Secretary, HPSPCB Shimla for information please. 

 
 

Approved By
Astt. Env. Engineer

( H. P. State Pollution Control Board)

Er. Pawan Sharma
Astt. Env. Engineer

    For & on behalf of
( H. P. State Pollution Control Board)

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.
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PAWAN 
SHARMA

Digitally signed by 
PAWAN SHARMA 
Date: 2023.07.14 
17:13:51 +05'30'

PAWAN 
SHARMA

Digitally signed by 
PAWAN SHARMA 
Date: 2023.07.14 
17:17:19 +05'30'
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  TERMS AND CONDITIONS 
 

A. SPECIFIC CONDITIONS

1. This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Renewal of Consent to Operate’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification.

e) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

f) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

g) The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.
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2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10. Unit shall submit all the annual/quarterly returns, as per timeline.

11. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

12. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

13. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIAL CONDITIONS

(1) That the RCTO will be subject to final outcome of the CWP No. 2067/2019 titled State of
HP & Ors vs Bhag Singh & Ors pending before the Hon’ble High Court of HP.
(2) That the RCTO will be subject to installation of additional measures prescribed by
Department of Environment, S&T, Govt of HP vide notification no. STE-E-(5)-9/2018 dated
29.06.2021 to adhere to emission standards and minimize impact on environment. They shall
not carry any wet process or washing of grit which is likely to enter/flow to the water body
near the crusher if the nearest water body is perennial source. This has to be verified by
concerned Tehsildar and further undertaking of same on affidavit by Project Proponent.
(3) That unit shall comply the provisions of Sr. no. 37 under Schedule-I of EP Act, 1986

By Order
Astt. Env. Engineer
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( H. P. State Pollution Control Board)

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.

Page 7 of 7

51
186



Item No. 07 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI

Original Application No. 197/2025

Hemant Kumar & Ors.               Applicants

Versus

State of Himachal Pradesh & Ors.         Respondents

Date of hearing: 02.07.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicants: None for the Applicants.

Respondents:  Mr. Vaibhav Srivastava, AAG for Respondent no. 1.
Mr. Bhargava Ravikumar, Advocate for Respondent no.2 (through VC). 
Mr. Arman Roop Sharma, Ms. Shimpy Sharma and Ms. Alexandar 
Celestine, Advocates for Respondent no. 3.
Mr. Ankit Goel, Advocate for Respondent no.4 (through VC). 
Mrs. Priyanka Verma, DM, Sirmaur (through VC).

ORDER

1. The applicants- Mr. Hemant Kumar and others have sent a letter

petition  dated 09.01.2025 to this Tribunal which has been treated and

registered as O.A. No. 197/2025.

2. The applicants have raised the grievance regarding operation of the

stone crusher in question in violation of the environmental norms. 

1
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3.  Vide order dated 13.05.2025, this Tribunal issued notices to the

respondents and also  constituted a Joint  Committee  with  direction to

verify the factual position and suggest appropriate remedial action. 

4. In  compliance  thereof,  report  dated  01.07.2025  of  the  Joint

Committee has been filed. The relevant part of the report reads as under:-

“2.2.4. Compliance of Environmental Guidelines of Stone Crushers
by  M/s  Maa  Vaishno  Stone  Crusher,  as  observed  by  the  Joint
Committee.

i) Central Pollution Control Board (CPCB) has issued Environmental
Guidelines  for  stone  crushers,  to  prevent/suppress  fugitive  dust
emissions  from  their  operation.  These  guidelines  also  include
regulatory/monitoring  mechanism  for  stone  crushing  units.  A
Format/Check list for SPCBs/PCCs before issuance of CTE/CTO, is
also  specified  in  these  guidelines,  to  ensure  CTO  is  issued  by
respective SPCBs after compliance of measures listed in the checklist
by stone crushers;

ii)  Government  of  Himachal  Pradesh,  Department  of  Science,
Technology  &  Environment  has  issued  Notification  No.  STE-E-(5)-
9/2018 dated 29/06/2021after reassessing the various parameters
notified for setting up of Stone Crusher Units in Himachal Pradesh
considering  the  recommendations  of  the  Expert  Committee  in  the
NGT Matter of OA No. Expert Committee constituted by the Hon'ble
National Green Tribunal in the matter of O.A. No. 358 of 2016, titled
as Bhag Singh vs. Union of India & Ors. concerning to setting up of
Stone  Crusher  Units  close  to  the  water  bodies  and orders  dated
10.07.2019,  based  on  views and  recommendations  submitted  by
said Hon'ble National Green Tribunal Expert. Committee in its report
submitted  to  the  Hon'ble  National  Green  Tribunal  on  dated
19.06.2019.  This  notification  also  includes  the  similar  pollution
control measures as listed in CPCB Guidelines. Further, it includes
additional measures to be taken by the stone crushers in the state of
Himachal Pradesh.

iii) Environmental Clearance issued to Mining leases issued to Stone
Crushers  in  Himachal  Pradesh,  also  specifies  various  conditions
with regard to air pollution control measures to be complied with, by
the stone crushers.

The  factual  position  with  regard  to  environmental  guidelines
including  dust  suppression  system installed  and pollution  control
measures taken by M/s Maa Vaishno Stone Crusher, as observed by
the Joint Committee is summarized in Table 1.

2
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Table 1: Compliance of Environmental Guidelines of Stone Crushers
by  M/s  Maa  Vaishno  Stone  Crusher,  as  observed  by  the  Joint
Committee.

Sr.No
.

Fugitive
emission
source Locations.

Check  list
requirement
compliance
conditions
Environmental
guidelines.

Current  Status  of  the
stone  
crusher  as  on  dated
18.06.2025  
as  observed  by  the
joint  
committee.
(Photographs  attached
as Annexure- 9)

1 Unloading  area  of
raw  material,
primary  crusher,
Screener,
conveyors belts and
transfer points

Water
sprinklers
installed with 
adequate  designed
nozzle.

Complying.
The  unit  has  Installed
water  sprinklers.
(Photograph attached as
Photograph No-2)

2 Primary
crushers,
Secondary
crushers,
Screeners  and
tertiary crushers.

GI/MS sheets on top
and  at  least  three
sides completely from
the ground level

Partially Complying.
The  unit  has  covered
one  crusher  with  shed.
A  part  of  same  was
observed to be damaged
and  needed  to  be
repaired. (Photograph as
Photograph No-3)

3 Secondary, Tertiary
crushers  and
Screens

Dry extraction cum
bag filter followed by
cyclone

Not Complying.
The  representative  of
the  Stone  Crusher
informed  that  the
procurement  of  same
has  been  initiated.  The
purchase  order  shared
by the unit  is  enclosed
as
Annexure-10).

4 Covering  of
Conveyor  belts
from node  to  node
with a
thick  sheet  of
suitable
material

Covering of Conveyor
belts.

Complying  Unit  has
covered  all  conveyor
belts.  (Photograph  as
Photograph No-4)

5 At discharge points Flexible Telescopic
chute  from  top  of
discharge  point  to
the ground level

Not complying.
(Photograph  as
Photograph No-
5)

6 Wind breaking wall GI/MS/brick  wind
breaking  wall  of  3-ft
more  than  the
highest  node  of  the
crusher  along  the
periphery of crusher

Partially Complying.
The  Unit  has  not
provided wind
breaking  wall  towards
one side
adjacent to
nearby
(Photograph no-6)
river

7 Roads Metalled/concrete
roads  within  the
premises. Ramps and
the  entire  ground
area  inside  the
premises  should
metalled also be

Not Complying.
Photograph No-7)
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8 Suppression  of
dust  within  the
premises

Arrangement  of
rotating  water
sprinkling
system/fogger/Anti-
smog  gun  in  the
premises to suppress
dust  within  the
premises  to  control
dust  emission  re
suspension of water

Not Complying.
The  approach  road
leading to
stone  crusher  are  not
also not
paved.

9 Green belt Plantation  of  2-3
rows
of  tall  trees  around
the
periphery of crusher

Partially Complying.
The unit has carried out
plantation in one row
on
two  sides  (Photograph
as Photograph No
8).  However,  no
plantation  has  been
carried out by the Unit
on the side adjacent to
the river.
(Photograph no -9)

10 Display board Display board at the
entrance,  having
name of unit, contact
details  of  owner and
address of unit, plant
capacity  and date  of
issue of CTE/CTO
From SPCB/PCC

Not complying

11 CCTV/PTZ camera CCTV/PTZ  cameras
installed  at  the
entrance  and  all
corners  of  the
premises  of  the  unit
covering  entire  area
with minimum of 30
days data storage

Partially Complying.
The  Unit  has  provided
CCTV  Camera  but  this
doesn't  cover the entire
area. The CCTV Camera
installed by the Unit  is
without 30 days storage
capacity.

13 Spray  Nozzle
system

The  water  mists
spray
Nozzle  system  shall
be  interlocked  with
the  stone  crusher
unit  main  energy
supply  and  water
supply.

The  unit  is  required  to
provided  additional
spray  nozzle  system  to
control dust emission.

14 Ground  water
usage

The  crusher  unit
using  GW  shall
register  their  GW
abstraction structure
with  the  GW
authority  under  HP
GS  regulation  and
control  of
development and
management ) Act,
2005

Bore  well  is  installed
(Photograph  No-  10).
Copy  of  the  Permission
granted  by  Ground
Water  authority  is
attached herewith.

15 Washing
plant.
Sedimentation tank

In case of the effluent
form  sedimentation
tank shall be treated
and  the  usable  raw
material  such  as
silt  ,soil  shall  be
reuse  in  field,  road

Waste  water  is
generated  from  pre
washing of raw material.
The  unit  has
constructed  2  Nos  of
sedimentation/settling
chambers.  Further
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construction,  brick
making etc.

water  from  the
sedimentation  tank  is
reused  in  the  washing
process. (Photograph as
Photograph No-11)
However,  it  was
observed that:
1.  The  Unit  has  stored
silt adjacent to the river,
which may find its way
into  the  river  during
forthcoming  rainy
season (Photograph no-
12)
2.  Silt  was  observed in
the  adjacent  river,
which  may  have  been
intentionally  discharged
or  due  to  accidental
run-off (Photograph no -
13)

3. Submission of the Joint Committee:
It is humbly submitted that:
i. Joint committee has collected water samples of upstream of mining
lease area and downstream of mining lease area and the results are
awaited from the Regional Laboratory of HPSPCB.

ii.  The  Joint  Committee  was  informed  by  HPPCB  Member  on
27/06/2025 that show cause notice has been issued to the unit vide
letter no 1223 dated: 23.06.2025 w.r.t  non compliances observed
and further to submit compliance report. Copy is of directions issued
is attached herewith as Annexure-11. The Joint Committee was also
informed by the HPPCB Member on 27/06/2025 that In compliance
to the directions issued the unit submitted action taken/compliance
report. Copy of same is enclosed as Annexure-12. However, the Joint
Committee is yet to verify the compliance within 03 days, as claimed
by the project proponent.

iii. A letter was written to The Divisional Forest Officer (DFO), Nahan,
District Sirmour, Himachal Pradesh and The District Revenue Officer
(DRO),  Nahan,  District  Sirmour,  Himachal  Pradesh  regarding
measurement of Land Area of M/s Maa Vaishno Stone Crusher along
with Mining Lease Area to verify any encroachment on government
forest land and private land belonging to the local villagers by the
Stone crusher unit as alleged by the complainant, the copy of same
is enclosed as Annexure-13. Necessary directions have been issued
to the concerned Tehsildar to carry out demarcation and verify the
encroachment on govt land if any. Since the demarcation process is
expected to take time and due to peak monsoon season underway
the report of demarcation and violation if any shall be verified and
reported to the Hon'ble NGT subsequently. Further no reply has been
submitted by the concerned DFO. The Joint Committee shall submit
the  further  report  on  receipt  of  information  from  the  concerned
agencies.

5

56
191



iv.  Since  the  stone  crusher  was  not  operational  at  the  time  of
inspection,  therefore Air  Quality monitoring and source monitoring
w.r.t emissions could not be carried out. It is submitted that ambient
air quality and noise levels be monitored once the rainy season has
passed and the crusher is in full operation.

V. As the mining operations are suspended in the monsoon months
(01 July to 15 Sep) in the State of HP therefore it is prayed that time
may be granted to the committee to revisit the site to re inspect the
unit  and  carry  out  the  monitoring  when  the  Stone  Crusher  is
operational on full capacity.”

5. Reply/response dated 01.07.2025 has been filed  by  the  District

Magistrate, Sirmour. 

6. Mr. Ankit Goel, Advocate has appeared for respondent no.4-Project

Proponent and he seeks one month time for filing its response. 

7. Response  giving  requisite  details  regarding  compliance  with

consent  conditions/environmental  norms  may  be  filed  by  respondent

no.4 within one month.  Respondent no.4 is directed to enclose copies of

video clips/photographs in support of submissions regarding compliance

with  EC/CTO conditions  regarding  mining  lease  and compliance  with

CTO conditions regarding operation of stone crusher. 

8. Respondent  no.4  is  directed  to  supply  copy  of  its  response  to

respondent no. 3-HPPCB and respondent no.3-HPPCB is directed to verify

status of such compliance and file its report at least three days before the

next date of hearing fixed.

9.  List on 26.09.2025 for final hearing.

10. Pleadings may be completed before that date and if any response /

additional response is to be filed by any of the other respondents, then

the same may be filed within one month and in case any rejoinder to the

same is to be filed by the applicant, then the same may be filed at least
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one day before the date of hearing fixed and no further adjournment will

be granted for this purpose.

11.  In view of precautionary principle embodied in Section 20 of the

National  Green  Tribunal  Act,  2010,  HPPCB  and  District  Magistrate,

Sirmour  are  directed  to  take  requisite  remedial/coercive

measures/action in accordance with law for ensuring compliance by the

project  proponent  with  EC/consent  conditions  regarding  mining  lease

and  compliance  with  consent  conditions  regarding  stone  crusher  and

further mining and operation of stone crusher by respondent no. 4 may

be allowed subject to such compliance.

12. A copy of this order may be sent to Member Secretary, HPPCB and

the District Magistrate, Sirmour by email for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

July 02, 2025
Original Application No. 197/2025
AB

7

58
193



faq

<br>

PHE: yoToypoyo-(9) 14/2017- 50

<br>

fets: AIT, D? gellk, 2025

<br>

2. 7 fercar,

<br>

0.A. No. 197/2025-Hemant Kumar & Ors. Vs. State of

<br>

H.P. & Ors.

<br>

HPSPCB Reg. Office Paonta Sahib

<br>

FIR Date o-Jo2

<br>

AEE

<br>

JEE SA Clerk JA

<br>

Diary Dt. 14-70as

<br>

Diary No. 1o 45

<br>

Annexure-10
59

194



1

<br>

2

<br>

HPSPCB Reg. Office Paonta Sahib

<br>

FIR Date 8Qos

<br>

Minutes of the meeting regarding 0ANO, 1972025-titled as Hemant Kumar & Ors versus State

<br>

of HimachalPradesh & others Held on 14-07-2025 AT 11:30 AM under the Chairpersonship of

<br>

the Worthy Deputy Commissioner, Sirmaur.

<br>

AEE

<br>

A meeting was held on 14-07-2025 at 11:30 AM, under the Chairpersonship of the

<br>

Worthy Deputy Commissioner, Sirmour at Nahan, regarding OA No. 197/2025 titled as Hemant

<br>

Kumar & Ors V/s State of Himachal Pradesh & Ors. The following were present in the meeting:

<br>

JEE SA er

<br>

Diary Dt. 05.08-20

<br>

DiaryNo, 1336

<br>

Sh. Laiq Ram Verma, Additional District Magistrate, Sirmaur at Nahan.

<br>

Sh. Atul Parmar, Regional Officer, Pollution Control Board, District Sirmaur.

<br>

3. Sh. Kulbhushan Sharma, Mining Officer, Sirmaur at Nahan.

<br>

7.

<br>

4. Sh. Rajesh Sharma, Junior Engineer, HPSPCB, Regional Office, Paonta Sahib.

<br>

5. Sh. Nishant Sharma, Mining Inspector, Mining Office, Sirmaur.

<br>

INTRODUCTION

<br>

6. Sh. Sanjay Singhal, Partner, Maa Vaishno Stone Crusher, VPO Salani, Tehsil Nahan.

<br>

At the outset, the chairperson welcomed all the officers and officials present in the

<br>

meeting and outlined the context of the meeting. After detailed deliberation the following directions

<br>

were issued to the following Departments.

<br>

The applicants Hemant Kumar and others filed the petition before the Hon'ble Tribunal

<br>

on 09-01-2025 which has been registered as OA No. 197/2025. Sh. Hemant Kumar, S/o of Shri Inder

<br>

Singh, Village Jaman Wala, Post Office Sainwala, Tehsil Nahan has complaint on behalf of the villagers

<br>

of Gram Panchyat Salani Katola about the illegal mining activities carried out by the M/s Maa Vaishno

<br>

Stone Crusher. As per the above mentioned petition, the said stone crusher is violating environmental

<br>

regulations and harassing the residents of the area. All villagers have requested to investigate the matter

<br>

and take further necessary action.

<br>

The National Green Tribunal issued notice to the respondents and also constituted a joint

<br>

committee vide their order dated 13-05-2025 with the direction to verify the factual position and suggest

<br>

appropriate remedial action. In compliance of the order dated 13-05-2025, reply /respose has been filed

<br>

by the District Magistrate to the Hon'ble National Green Tribunal on 01-07-2025. Now, the Hon'ble

<br>

NGT has issued following direction vide order dated 02-07-2025.

<br>

Respose giving requisite details regarding compliance witlt consent conditions/

<br>

environnmental norns may befiled by repsodent No. 4 within one month. Respondent No. 4 is

<br>

directed to enclose copies of video clips/ photograplhs in support of submissions regarding

<br>

compliance with ECCTO conditions regarding mining lease and compliance with CTO

<br>

conditions regarding operation of stone crusher.

<br>
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8.

<br>

9.

<br>

10.

<br>

I1.

<br>

Respondent No. 4 is directed to supply copy of its response to respondents No. 3 HPPCB and

<br>

respondent No. 3 HPPCB is directed to verify status ofsuch compliance and file its report at

<br>

least three days before the next dated ofhearingfixed.

<br>

1

<br>

list on 26-09-2025.

<br>

Apart from this, The factual position with regard to environmental guidelines including dust

<br>

suppression system installed and pollution control measures taken by the M/s Maa Vaishno Stone Crusher is also

<br>

observed by the Joint committee which is summarized into fifteen points and also meitioned in the Natioanal

<br>

Green Tribunal Order dated 02-07-2025. (copy enclosed).

<br>

2

<br>

Pleadings may be completed before that date and if any response/ additional response is to be

<br>

filed by any of the other respondents, then the same may be filed within one month and in case

<br>

rejoinder tothe same is to befiled by the applicant, then the same may be filedat least one day

<br>

before the dated of hearing fixedand nofurther adjournment will be granted for thispurpose.

<br>

In view of precautionaryprinciple embodied in section 20 ofthe National Green Tribunal Act,

<br>

2010, HPPCB and District Magistrate, Sirmaur are directed to take requisite remedial

<br>

coercive measures/ action in accordance with law for ensuring compliance by the project

<br>

proponent with EC/ consent conditions regarding mining lease and compliance with consent

<br>

conditions regarding stone crusher and further mining and operation of stone crusher by

<br>

respondentNo. 4 nay be allowed subject to such compliance.

<br>

Keeping into the consideration of the NGT direction dated 02-07-2025, the Chairperson has

<br>

given the following direction to the concerned departments

<br>

As the Advocate of the Respondent No. 4 (Project Proponent) has seeks one month time for

<br>

filing the response, the Chairperson has directed to the Respondent No. 4 (project proponet) to

<br>

enclose copies of video clips/ photographs in support of submissions regarding compliance with

<br>

EC/CT0 conditions regarding mining lease and compliance with CTO conditions regarding

<br>

operation of stone crusher. Action taken report be send to this office as well as to the nodal

<br>

department i.e Pollution Control Board, Paonta sahib as soon as possible.

<br>

As informed by thejoint committee, a letter was written to the Divisional Forest Oficer,Nahan

<br>

and the District Revenue Officer, Nahan regarding measurement of land area of M/s Maa

<br>

Vaishno Stone Crusher alongwith mining lease area to verify any encroachment on government

<br>

forest land and private land belonging to the local villagers by the stone crusher unit as alleged

<br>

by the complainant. The Chairperson has directed to the Divisional Forest Officer, Nahan/ DRO/

<br>

Tehsidar Nahan to take necessary action for measurement of above said land area and

<br>

compliance report be send to this office at least one week before of the next hearing

<br>

date i.e. 26-09-2025.

<br>
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4.

<br>

5

<br>

3

<br>

1

<br>

2

<br>

3.

<br>

4.

<br>

5

<br>

6.

<br>

In compliance of the direction given by the NGT order dated 02-07-2025 (point No.-8), the

<br>

Chairperson has further directed to the Respondent No. 4 (project proponent) to supply copy of

<br>

its response to Respondent No.3 (HPSPCB) and respondent No. 3 ie Pollution Control Boardis

<br>

directed by verify status of such compliance and file its report at least three days before the next

<br>

dated of hearing as directed by the National Green Tribunal.

<br>

The Chairperson has directed to the Respondent No. 4 (project proponent) to take necessary

<br>

action on the points related to the Environmental guidelines of stone crusher which is observed

<br>

by the joint committee and also mentioned in NGT order dated 02-07-2025. Action taken report

<br>

be send to this office as well as Pollution Control Board, Paonta Sahib at least one week before

<br>

of the next hearing date.

<br>

The Chairperson has directed to the joint commnittee members to revisit the site to re inspect the

<br>

unit. Action taken report be send to this office within 15 days before the next date of hearing.

<br>

Keeping above facts into consideration, the chairman has issued direction to the Nodal

<br>

agency department i.e Pollution Control Board, Paonta Sahib for overall supervision of

<br>

the said NGT matter and ensure about the immediate compliance of the National Green

<br>

Tribunal ordet dated 02-07-2025.

<br>

The meeting ended with a vote of thanks to and from theChair.

<br>

Endst No. DC-DEV-(0A No. 197/2025)-J|39 Dated:-y/04/2025

<br>

Copy is forwarded for information and necessary action to:

<br>

The Divisional Forest Officer, Nahan, District Sirmaur.

<br>

Dep Commissioner,

<br>

Sirmaf atNahan

<br>

The Regional Officer, Pollution Conrtol Baord, Paonta Sahib, District Sirmaur.

<br>

The Mining Officer, Sirmaur at Nahan,

<br>

The District Revenue Officer, Sirmaur.

<br>

The Tehsilar, Nahan, District Sirmaur.

<br>

Sh. Sanjay Singhal, M/s Vaishno Stone Crusher, located at Gram Panchayat Salani

<br>

Katola, Village Mehli, Tehsil Nahan, District Sirmaur.

<br>

DepuCommissioner,

<br>

Sirmairat Nahan.

<br>
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HPSPCB

<br>

To

<br>

H.P. STATE POLLUTION CONTROL BOARD

<br>

Subject:

<br>

REGIONAL OFFICE PAONTA SAHIB a 01704-225870

<br>

HIMUDA Complex, Plot no. 1-3, Shubhkhera

<br>

No.PCB/RO/"

<br>

Teh: Paonta Sahib, Distt: Sirmour, Pin-173025

<br>

M/s Maa Vaishno Stone crusher

<br>

Villlage Salani Katola P.o Sainwala

<br>

TeshilNahan District Sirmour(H.P).

<br>

E mail thevaishnogroup@yahoo.in

<br>

https://hppcb.nic.in!

<br>

pcbropaonta1@gmail.com

<br>

../M/s Maa Vaishno Stone ID- 21451/M2024- Dated: 22Re3

<br>

BR
A

<br>

th

<br>

During the inspection it has been observed that.

<br>

Show cause notice under Water (Prevention & Control of Pollution)

<br>

Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981.

<br>

This is in reference to the inspection conducted by State Board official on

<br>

23.08.2025 In compliance to the Hon'ble NGT order dated 13.05.2025 in OA no

<br>

197/2025 titled as Hemant Kumar &% Ors versus state of Himachal Pradesh &

<br>

Others.

<br>

1. Primary crushers, Secondary crushers, Screeners and tertiary crusher:. The

<br>

unit has covered stone crusher with shed. But damaged part not repaired till

<br>

date.

<br>

2. At discharge points:. Unit has provided Flexible Telescopic chute from top of

<br>

discharge point but not at to the ground level.

<br>

3. Roads: Metalled/concrete roads within the premises. Ramps provided but and

<br>

the entire ground area inside the premises not metalled.

<br>

4. There was no arrangement of rotating water sprinkling system/fogger/Anti

<br>

smog gun in the premises to suppress dust within the premises to control dust

<br>

emission re suspension

<br>

5. Green belt: No improvement observed. No plantation carried out by the unit

<br>

adjacent to the river
.

<br>

6. CCTV/PTZ cameras installed at the entrance and all corners of the premises of

<br>

the unit covering entire area with minimum of 30 days data storage. No

<br>

improvement observed same as joint committee observed.

<br>

And whereas, the above mentioned facts tantamount to the violation of

<br>

the provisions contained in section 25 of Water (Prevention & Control of Pollution)

<br>

Act, 1974 and section 21 of Air (Prevention & Control of Pollution) Act, 1981

<br>

constituting a cognizable offence punishable under the aforesaid Acts;

<br>
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Now therefore in accordance with the provisions of above quoted lawS, 1t

<br>

proposed to initiate action against you in accordance with the provision of:

<br>

Section 41, 43 & 44 of the Water (Prevention & Control of Pollution) Act, 1974

<br>

attracting with fine(s) upto Rupees Ten Thousand and imprisonment upto

<br>

seven years.

<br>

Section 37 and 39 of the Air (Prevention & Control of Pollution) Act, 1981

<br>

attracting fine(s) upto Ten Thousand and imprisonment upto Seven years or

<br>

both, as the case may be.

<br>

Now, therefore in accordance with the provision of aforementioned Act, it

<br>

is proposed to initiate action under section 33-A of Water (Prevention and Control of

<br>

Pollution) Act, 1974 and section 31-A of Air (Prevention and Control of Pollution) Act,

<br>

1981 which provides (a) the closure, prohibition or regulation of any industry,

<br>

operation or process; or (b) the stoppage or regulation of supply of electricity, water or

<br>

any other service.

<br>

However, before proceeding against you, you are hereby directed to

<br>

submit compliance immediately to comply the provisions of aforesaid acts. You

<br>

are directed to;

<br>

1. Repair the damaged part of shed.

<br>

2. Provided Flexible Telescopic chute as per CPCB Guidelines.

<br>

3. Roads: Metalled/concrete roads within the premises and the entire ground area

<br>

inside the premises should be metalled.

<br>

4. Install rotating water sprinkling system/fogger/Anti-smog gun in the premises

<br>

to suppress dust within the premises to control dust emission re suspension

<br>

5. Green belt: Plantation of 2-3 rows of tall trees around the periphery of crusher.

<br>

6. InstallCCTV/PTZ cameras as per CPCB guideline with 1 month backup.

<br>

You are also directed to show cause immediately after receipt of this notice either in

<br>

person or through authorized person as to why the action under the aforesaid

<br>

provisions of law should not be taken against you for failure to comply the provisions

<br>

of Water Act. Further, you are irected to comply with above directions and submit the

<br>

complete compliance report along with supporting documents in this office immediately

<br>

Please note that in the event of failure to comply with above directions,

<br>

penal and legal actions stated above shall be initiated against you and environmental

<br>

compensation shall also be imposed on you for the above-mentioned violations and

<br>

non-compliances at your risk and cost without any further intimation or notice.

<br>

ole

<br>

Regional Officer,

<br>

HPSPOCB Paonta Sahib

<br>
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MAA VAISHNO STONE CRUSHER /7- ~~-.::=.::=============== 
___________________ ,✓. 

VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, 0 istt. Sirmour (H.P.) 

Ref. No ........................ . 
INDEX 

Dated .CJ.jQ.'J./2,.rU.J: 

Sr. No. 

1. 

2. 

3. 

4. 

5. 

Particulars 

Compliance cum Action report 
in compliance to Order dated 
02.07.2025. passed by Hon'ble 
National Green Tribunal, 
Principal Bench, New Delhi in 
OA • no. 197 / 2025 titled as 
Hemant Kumar& Ors V /s State 
Of H.P& Ors. 

Annexure -A copy of order dated 
2.07.2025 passed by Hon'ble 
National Green Tribunal, 
Principal Bench, New Delhi in 
OA no. 197 /2025 titled as 
Hemant Kumar& Ors V /s State 
Of H.P& Ors. 
Annexure-B Site Photographs 

Annexure-C Copy of invoice 
procured for upgrading storage 
capacity of cameras 

Annexure-D Copy of the Permission 
granted by Ground Water authority 

HPSPCB ·ce Paonta ' • 

F/R Date 

AEE 
-:) '1 

------
....___../1,-,,1,-~----' f/. ~iJ,-1 ~ J {>t;f1-t 

4 f-)7f ~ ~ ~ J,.) tuM<.I. 

~-

Page 

2-9 

ro-/6 

/7-22. 

Annexue-13
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MAA VAISHNO STONE CRUSHER /7.r--:1~<-================ ______________________ ,, 
VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.) · 

Ref. No . ....................... . Dated ............................... . 
To 

The Regional Officer 

HPSPCB, Paonta Sahib 

Distt. Sirmour. HP 

Sub: Submission of Compliance report by Maa Vaishno Stone Crusher in 
compliance to Order dated 02.07.2025 passed by Hon'ble National Green 
Tribunal, Principal Bench, New Delhi in OA no. 197 /2025 titled as He~ant 
Kumar V/s State Of H.P. 

Sir, 

.1. That on the basis of the letter of the applicant Mr. Hemant 

Kumar and others an OA was registered as O.A. No. 197/2025. 

The applicants have raised the grievance regarding operation of the 

stone crusher in violation of the environmental norms. 

2. That Hon'ble National Green Tribunal Vide its order dated 

13.05.2025, issued notice to the M/S Maa Vaishno Stone Crusher 

and also constitute a Joint Committee with direction to verify the 

factual positi.on and suggest appropriate remedial action. 

3. That the Joint Committee after verification submitted its report and 

indicated its observation on the status of the Stone Crusher. 
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MAA VAISHNO STONE CRUSHER 4--~<-================= 
----------------------» 
VILL. SA LANI KATOLA, P.O. Sainwala, Tehsll Nahan, Distt. Sirmour (H.P.) 

Ref. No . ....................... . Dated ........ ....................... . 

4. That the Hon'ble Nation Green Tribunal vide its order dated 

02.07.2025 directed respondent no. 4 i.e M/s Maa Vaishno Stone 

Crusher to file Response giying requisite details regarding compliance 

with consent conditions/environmental norms and also directed to enclose 

copies of video clips/photographs in support of submissions regarding 

compliance with EC/CTO conditions regarding mining lease -and 
I' 

compliance with CTO conditions regarding operation of stone crusher and 

also directed to supply copy of its response to respondent no. 3-HPPCB for 

verification. 

Copy of order dated 02.07.2025 is attached herewith as 

Anr:iexyre A. 

5. That in compliance to the directions, the unit submitted action 

taken/compliance report hereunder:-

Compliance cum Action report in compliance to Order dated 

02.07.2025 passed by Hon'ble National Green Tribunal, Principal 

Bench, New Delhi in OA no. 197 /2025 titled as Hemant Kumar& Ors 

V/s State Of H.P& Ors. 
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MAA VAISHNO STONE CRUSHER /T ________________________ , 
VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Oistt. Sirmour (H.P.) 

Ref. No . ..... ..... ............. . 

Sr. 
No 
■ 

1 

2 

Fugitiv 
e 
emissio 
n 
Source 
Locations. 

Unloading 
area of 
rawmaterial, 
primary 
crusher, 
Screener, 
conveyors 
belts and 
transfer ooints 

. Primary 
crushers 

' Secondar 
y 
crushers 
I 

Screeners -

and tertiary 
crushers. 

Check list/ 
Requireme 
nt for 
compliance 
of 
conditions 
of 
Environ me 
ntal 
guidelines. 

Water 
sprinklers 
installed with 
adequate designed 
nozzle. 

GI/MS sheets on top 
and at least three 
sides completely 
from the ground 
level 

Status of 
the stone 
crusheras 

on 
date 

d 
18.06.2025 
as observed 

by 
the joint 

Committee. 

Complying. 
The unit has 
Installed water 

sp 
rinklers. 

Partially 
Complying. 
The unit has 
covered one 
crusher with 
shed. A part of 
same was 
observed to be 
damaged and 
needed to be 
repaired . 

. Dated ............................. .. . 

Compliance 
Action Report 
taken by 
Respondent 
no.4. 
Status of the 
requirements 
complied 
w ith by M/S 
Maa Vaishno 
Stone 
Crusher As 
on 
09.09.2025. 
(Photograph 
s attached as 
Annexure 3} 

Complied 
(Photograph as 
Photograph No-1) 

Fully Complied 
The damaged part 
was repaired and 
GS/ MI Sheets have 
been installed . 
(Photograph as 
Photograph No-2) 
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MAA VAISHNO STONE CRUSHER ff ________________________ , 
VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Oistt. Sirmour (H.P.) 

Ref. No ........................ . 

3 

4 

5 

6 

7 

Secondary, 
Tertiary 
crushers 

and Screens 

Covering 

of 
Conveyor 

b 
elts from node 
to node with a 
thick sheet of 
suitable 
material 
At discharge 
points 

Wind breaking 
wall 

Roads 

Dry extraction cum 
bag filter followed 
by cyclone 

Covering of Conveyor 
belts. 

Not 
Complying. 
The 
representative 
of the Stone 
Crusher 
informed that 
the 
procurement 
of same has 
been initiated. 
Complying. 
Unit has 
covered all 
conveyor 
belts. 

Flexible Telescopic Not 
chute from top of complying. 
discharge point to the 
qround level 
GI/MS/brick wind Partially 
breaking wall of 3- ft Complying. 
more than the 
highest node of the The Unit 
crusher along the has 
periphery of crusher 

Meta I led/ concrete 
roads within the 
premises. Ramps 
and the entire 
ground area 

inside the 
premises should 
also be metalled. 

not 
provided wind 
breaking 

wall 
towards one 
side adjacent 
to nearbv river 
Not 
Complying. 

Dated ............................... . 

Fully Complied. 
Dry Extraction cum 
bag filter followed 
by cyclone has been 
installed. 
(Photograph as 
Photograph No-3) 

Fully Complied 
(Photograph. as 
Photograph No-4) ,, 

Fully Complied 
(Photograph as 
Photograph No-5) 

Fully Complied 
GI/MS/brick wind 
breaking wall 
towards one side 
adjacent to nearby 
river Has been 
installed. 
(Photograph as 
Photograph No- 6) 

Fully Complied. 

Ramps and The 
entire ground area 
inside the premises 

has been 
metalled. 
(Photograph as 
Photoqraph No-7) 
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MAA VAISHNO STONE CRUSHER ff 

y 

VILL. SALANI KATOLA, P.O. Sainwala, Tehsll Nahan, Distt. Sirmour (H.P.) 

Ref. No ........................ . 

8 

9 

10 

11 

Suppression 

of dust within 
the premises 

Greenbelt 

• Display board 

CCTV/PTZ 
camera 

Arrangement 
of rotating 

water sprinkling 
system/fogger/ Anti­
smog gun in the 
premises to suppress 
dust within • the 
premises to control 
dust emission re 
suspension of water 

Plantation of 2-3 
rows of ta 11 trees 
around the 
periphery of crusher 

Display board at the 
entrance, having 
name of unit, 
contact details of 
owner and address 
of unit, plant 
ca pa city and date of 
issue of CTE/CTO 
From SPCB/PCC 
CCTV /PTZ cameras 
installed at the 
entrance and all 
corners of the 
premises of the unit 
covering entire area 
withminimumof30 
Days data storage 

Not 
Complying. 
The 

approac 
h road 
leading to 
stone crusher 
are not also 
not paved. 

Partially 
Complying. 
The unit has 
carried out 
plantation in 
one row 
On two 

sides. 
However 

no plantation 
has been 
carried out by 
the Unit on 
the side 
adjacent to 
the r iver. 

Not complying 

Partially 
Complying. 
The Unit has 
provided 
CCTV Camera 
but this 
doesn't cover 
the entire 
area. The 
CCTV Camera 

Dated .............. ................ .. 

Fully Complied. 
Rotating water 
sprinkling system in 
the premises to 
suppress dust within 
the premises to 
control dust 
emission have been 
installed. 
(Photograph as 
Photoaraoh No-8) 
Fully Complied. 
Plantation has been 
carried out . on the 
side adjacent to the 
river. ' 
(Photograph as 
Photograph No-9) 

Fully Complied. 
Display board at 
the entrance, 
having name of unit 
etc installed. 
(Photograph as 
Photograph No-10) 

Fully Complied. 
Additional CCT\J 
cameras with 30 
days storage 
capacity have been 
installed covering 
the entire area. 
Copy of invoice for 
the installed for 
upgrading storage 
capacitv is 
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MAA VAISHNO STONE CRUSHER /7-~'8----================= ________________________ , 
VILL. SALANI KATOLA, P.O. Sainwala, Tehsll Nahan, Distt. Sirmour (H.P.) 

Ref. No . .......... ............. . 

13 

14 

15 

Spray 
No 

zzle system 

Ground 

ater usage 

Washing 
plant. 

w 

Sed irnentation 
tank 

. 

Dated ............................... . 

installed by annexed 
the Unit is annexure 4) 
without 30 
days storage 
capacity. 

as 

The water mists The unit is Fully Complied . 
spray 
Nozzle system shall 
be interlocked with 
the stone crusher 
unit main energy 
supply and water 
supply. 

required 
provide 

to Additional spray 

a 
dditional spray 
nozzle system 
to control dust 
emission. 

nozzle system to 
control dust 
emission have been 
installed. 

I' 

(Photograph as 
Photograph No- 11) 

The crusher unit Bore well is Fully Complied: 
using GW shall installed 
register their GW 
abstraction 
structure with the 
GW authority under 
HP GS regulation 
and control of 
Development and 
Management ) Act, 
2005 
In case of the 
effluent form 
sedimentation tank 
shall be treated and 
the usable raw 
material such as 
si lt, soil shall be 
reuse in field, road 
construction I brick 
making etc. 

Copy of the 
Permission 
granted by 
Ground Water 
authority is 
attached 
herewith. 

Waste 
water 

is 
generated 
from pre 
washing of raw 
material . 
The unit 
has 
constructed 2 
Nos of 
sedimentation 
/settling 
chambers. 

Further water 
from the 
sedimentation 
tank is reused 

Copy of the 
Permission granted 
by Ground Water 
authority is 
attached herewith 
as Annexure 5 . 

Fully complied . 
The si lt lying 
adjacent to the 
river is removed 
from the site. 
(Photograph as 
Photograph No- 14 
& 15) 
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MAA VAISHNO STONE CRUSHER /7.,...,,~~--==-================ 
7' 

VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.) 

Ref. No. .......... .............. Dated ............................... . 

in the washing 
process. 
However it was 
observed that : 
The Unit has 
stored sil1 
adjacent to the 
river, which 
may find its 
way into the 
river during 
forthcoming 
rainy season. 
2. Silt was 
observed in 
the adjacen1 I' 

river, which 
may have been 
intentionally 
discharged or 
due to 
accidental run 
off. 

6. The respondent no. 4 submits that all the suggestions / non-
, .· 

compliance indicated by the joint committee and compliance of 

E_C/CTO conditions regarding mining lease and compliance of CTO 

conditions regarding operation of stone crusher have been complied with 

by M/S Maa Vaishno Stone Crusher. 

7 . In view of the directions of the Hon'ble NGT, it is requested that 

attached / submissions regarding compliance with EC/CTO 

conditions regarding mining lease and compliance with CTO 

conditions regarding operation of stone crusher may kindly be taken 

on record and it is further requested to verify status of such 

compliance and file report before the Hon'ble NGT so that the unit 

i.e. M/s Maa Vaishno Stone Crusher can carry out its activities as per 

the agreement dated 04.04.2012. 
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MAA VAISHNO STONE CRUSHER ff ______________________ , 
VILL. SALA NI KATOLA, P.O. Sainwala, Tehsil Nahan, Oistt. Sirmour (H.P.) 

Ref. No .... ....... ............. . Dated .............................. .. 

8 . That there is some delay has been occasioned in filing the 

present compliance report on account of heavy rainfall in the 

State of Himachal Pradesh due to which respondent no. 4 i.e. 

M/s MaaVaishno Stone Crusher were not in a position to comply 

with the directions within stipulated period which may kindly be 

condoned in the interest of justice. 

Place:- Nahan 

Dated: 09.09.2025 

Verification:-

M/s MaaVai~~er , 

Respondent no.4 in OA no. 197 /2025 

Address:- Village Salani Katola 

P.O. Sainwala Tehsil Nahan 

Distt. Sirmaur(H .P.) 

I, Sanjay Singhal son of Shri Vinod Sharma, Aged years, presently working as 
partner in M/S Maa vaishno Stone Crusher Agriculturist, R/o Village Salani Katola 
P.O. Sainwala TehsilNahan Distt. Sirmaur(H.P.)do hereby solemnly affirm and 
declare on oath that the accompanying compliance cum action report and all the 
annexures annexed herewith are true and correct to the best of my knowledge and no 
part of it is false and nothing material has been concealed therein . Verified at Nahan 
this 09 day of september , 2025. . 17 

YJ~: Depon 

Copy to : -

- The District Commissioner Nahan Distt. Sirmaur, H.P. 

73
208



( 
Item No. 07 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 197 /2025 

Hemant Kumar & Ors. 

Versus 

Court No. 2 

·Applicants 

State of Himachal Pradesh & Ors. Respondents 

Date of hearing: 02.07.2025 

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicants: None for the Applicants. 

Respondents: Mr. Vaibhav Srivastava, AAG for Respondent no. 1. 
Mr. Bhargava Ravikumar, Advocate for Respon dent no.2 (through VC). 
Mr. Arman Roop Sharma, Ms. Shimpy Sharma and Ms. Alexandar 
Celestine, Advocates for Respondent no. 3. 
Mr. Ankit Goel, Advocate for Respondent no.4 (through VC). 
Mrs. Priyanka Verma, DM, Sirmaur (through VC). 

ORDER 

1. The applicants- Mr. Hemant Kumar and others have sent a letter 

petition dated 09.01.2025 to this Tribunal which has been treated and 

registered as O.A. No. 197 /2025. 

2. The applicants have raised the grievance regarding operation of the 

stone crusher in question in violation of the environmental norms. 
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' 3. Vide order dated 13.05.2025, this Tribunal issued notices to the 

respondents and also constituted a Joint Committee with direction to 

verify the factual position and suggest appropriate remedial action. • 

4. In compliance thereof, report dated 01.07.2025 of the Joint 

Committee has been filed. The relevant part of the report reads as under:-

"2.2.4. Compliance of Environmental Guidelines of Stone Crushers 
by Ml s Maa Vaishno Stone Crusher, as observed by the Joint 
Committee. 

i) Central Pollution Control Board (CPCB) has issued Environmental 
Guidelines for stone crushers, to prevent/ suppress fugitive dust 
emissions from their operation. These guidelines also include 
regulatory/monit?ring mechanism for stone crushing units. A 
Format/ Check list for SPCBs/ PCCs before issuance of CTE/ CTO, is 
also specified in these guidelines, to ensure CTO is issued by 
respective SPCBs after compliance of measures listed in the checklist 
by stone crushers; 

ii) Government of Himachal Pradesh, Department of Science, 
Technology & Environment has issued Notification No. STE-E-(5}-
9/ 2018 dated 29/06/2021 after reassessing the various parameters 
notified for setting up of Stone Crusher Units in Himachal Pradesh 
considering the recommendations of the Expert Committee in the 
NGT Matter of OA No. Expert Committee constituted by the Hon'ble 
National Green Tribunal in the matter of 0.A. No. 358 of 2016, titled 
as Bhag Singh vs. Union of India & Ors. concerning to setting up of 
Stone Crusher Units close to the water bodies and orders dated 

, 10;07.2019, based on views and recommendations submitted by 
said Hon'ble National Green Tribunal Expert. Committee in its report 
submitted to the Hon'ble National Green Tribunal on dated 
19.06.2019. This notification also includes the similar pollution 
control measures as listed in CPCB Guidelines. Further, it includes 
additional measures to be taken by the stone crushers in the state of 
Himachal Pradesh. 

iii) Environmental Clearance issued to Mining leases issued to Stone 
Crushers in Himachal Pradesh, also specifies various conditions 
with regard to air pollution control measures to be complied with, by 
the stone crushers. 

The factual position with regard to environmental guidelines 
including dust suppression system installed and pollution control 
measures taken by Ml s Maa Vaishno Stone Crusher, as observed by 
the Joint Committee is summarized in. Table 1. 

2 
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Sr.No 

1 

2 

3 

4 

5 

6 

7 

Table 1: Compliance of Environmental Guidelines of Stone Crushers 
by Ml s Maa Vaishno Stone Crusher, as observed by the Joint 
Committee. 

Fugitive 
emission 

Check 
requirement 
compliance 
conditions 
Environmental 
guidelines. 

lis t Current Status of the 
stone 

source Locations. 

Unloading area of 
raw material, 
primary crusher, 
Screener, 
conveyors belts and 
transfer points 
Primary 
crushers, 
Secondary 
crushers, 
Screeners and 
tertiary crushers. 

Water 
sprinklers 
installed with 
adequate designed 
nozzle. 

GI/MS sheets on top 
and at least three 
sides completely from 
the ground level 

Secondary, Tertiary Dry extraction cum 
crushers and bag filter followed by 
Screens cyclone 

Covering 
Conveyor 
from node 
with a 

of Covering of Conveyor 
belts belts. 

to node 

thick sheet of 
suitable 
material 
At discharge points 

Wind breaking wall 

Roads 

Flexible Telescopic 
chute from top of 
discharge point to 
the ground level 
GI/MS/brick wind 
breaking wall of 3-ft 
more than the 
highest node of the 
crusher along the 
periphery of crusher 

Metalled/ concrete 
roads within the 
premises. Ramps and 
the entire ground 
area inside the 
premises should 
metalled a lso be 

crusher as on dated 
18.06.2025 
as observed by the 
joint 
committee. 
(Photographs attached 
as Annexure- 91 
Complying. 
The unit has Installed 
water sprinklers. 
(Photograph attached as 
Photograph No-2) 

Partially Complying. 
The unit has covered 
one crusher with shed. 
A part of same was 
observed to be damaged 
and needed to be 
repaired. (Photograph as 
Photograph No-31 
Not Complying. 
The representative of 
the Stone Crusher 
informed that the 
procurement of same 
hc1.:s been initiated. The 
purchase order shared 
by the unit is enclosed 
as 
Annexure-10). 
Complying Unit has 
covered all conveyor 
belts. (Photograph as 
Photograph No-4) 

Not complying. 
(Photograph as 
Photograph No-
5) 
Partially Complying. 
The Unit has not 
provided wind 
breaking wall towards 
one side 
adjacent to 
nearby 
(Photograph no-6) 
river 
Not Complying. 
Photograph No-7) 

3 

\ 

,,. 

76
211



( 
8 

9 

10 

11 

13 

14 

15 

Suppression 
dust within 
premises 

Green belt 

of 
the 

Display board 

CCTV/ PTZ camera 

Spray 
system 

Ground 
usa~e 

Nozzle 

water 

Arrangement of Not Complying. 
rotating water The approach road 
sprinkling 
system/fogger/ Anti­
smog gun in the 
premises to suppress 
dust within the 
premises to control 
dust emission re 
suspension of water 

leading to 
stone crusher are not 
also not 
paved. 

Plantation of 2-3 Partially Complying. 
rows 
of tall trees around 
the 
periphery of crusher 

Display board at the 
entrance, having 
name of unit, contact 
details of owner and 
address of unit, plant 
capacity and date of 
issue of CTE/CTO 
From SPCB / PCC 
CCTV /PTZ cameras 
installed at the 
entrance and all 
corners of the 
premises of the unit 
covering entire area 
with minimum of 30 
davs data storage 
The water mists 
spray 
Nozzle system shall 
be interlocked with 
the stone crusher 
unit main energy 
supply and water 
suoolv. 
The crusher u nit 
using GW shall 
register their GW 
abstraction structure 
with the GW 
authority under HP 
GS regulation and 
control of 
development and 
management ) Act, 
2005 

The unit has carried out 
plantation in one row 
on 
two sides (Photograph 
as Photograph No 
8). However, no 
plantation has been 
carried out by the Unit 
on the side adjacent to 
the river. 
(Photograph no -9) 
Not complying 

Partially Complying. 
The Unit has provided 
CCTV Camera but this 
doesn't cover the entire 
area. The CCTV Camera 
installed by the Unit is 
without 30 days storage 
caoacitv. 
The unit is required to 
provided additional 
spray nozzle system to 
control dust emission. 

Bore well is installed 
(Photograph No- 10). 
Copy of the Permission 
granted by Ground 
Water authority is 
attached herewith. • 

Washing In case of the effluent Waste water is 
plant. form sedimentation generated from pre 
Sedimen tation tank tank shall be treated washing of raw material. 

and the usable raw The u nit has 
material such as constructed 2 Nos of 
silt ,soil shall be sedimentation/ settling 
reuse in field, road chambers. Further 

4 

,.. 

77
212



r construction, 
making etc. 

brick water from the 

3. Submission of the Joint Committee: 
It is humbly submitted that: 

sedimentation tank is 
reused in the washing 
process. (Photograph as 
Photograph No-11) 
However, it was 
observed that: 
1. The Unit has stored 
silt adjacent to the river, 
which may find its way 
into the river during 
forthcoming rainy 
season (Photograph no-
12) 
2. Silt was observed in 
the adjacent river, 
which may have been 
intentionally discharged 
or due to accidental 
run-off (Photograph no -
13) 

i. Joint committee has collected water samples of upstream of mining 
lease area and downstream of mining lease area and the results are 
awaited from the Regional Laboratory of HPSPCB. 

ii. The Joint Committee was informed by HPPCB Member on 
27/06/2025 that show cause notice has been issued to the unit vide 
letter no 1223 dated: 23.06.2025 w.r.t non compliances observed 
and further to submit compliance report. Copy is of directions issued 
is attached herewith as Annexure-11. The Joint Committee was also 
informed by the HPPCB Member on 27/06/2025 that In compliance 
to the directions issued the unit submitted action taken/ compliance 
report. Copy of same is enclosed as Annexure-12. However, the Joint 
Committee is yet to verify the compliance within 03 days, as claimed 

' by°the project proponent. 

iii. A letter was written to The Divisional Forest Officer (DFO), Nahan, 
District Sirmour, Himachal Pradesh and The District Revenue Officer 
(DRO), Nahan, District Sirmour, Himachal Pradesh regarding 
measurement of Land Area of Ml s Maa Vaishno Stone Crusher along 
.with Mining Lease Area to verify any encroachment on government 
forest land and private land belonging to the local villagers by the 
Stone crusher unit as alleged by the complainant, the copy of same 
is enclosed as Annexure-13. Necessary directions have been issued 
to the concerned Tehsildar to carry out demarcation and verify the 
encroachment on govt land if any. Since the demarcation process is 
expected to take time and due to peak monsoon season underway 
the report of demarcation and violation if any shall be verified and 
reported to the Hon'ble NGT subsequently. Further no reply has been 
submitted by the concerned DFO. The Joint Committee shall submit 
the further report on receipt of information from the concerned 
agencies. 

s 
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iv. Since the stone crusher was not operational at the time of 
inspection, therefore Air Quality monitoring and source monitoring 
w.r.t emissions could not be carried out. It is submitted that ambient 
air quality and noise levels be monitored once the rainy season has 
passed and the crusher is in.full operation. 

V. As the mining operations are suspended in the monsoon months 
(01 July to 15 Sep) in the State of HP therefore it is prayed that time 
may be granted to the committee to revisit the site to re inspect the 
unit and carry out the monitoring when the Stone Crusher is 
operationai on.full capacity." 

5. Reply/response dated 01.07.2025 has been filed by the District 

Magistrate, Sirmour. 

6. Mr. Ankit Goel, ~dvocate has appeared for respondent no.4-Project 

Proponent and he seeks one month time for filing its response. 

7. Response giving requisite details regarding compliance with 

consent conditions/environmental norms may be filed by respondent 

no.4 within one month. Respondent no.4 is directed to enclose copies of 

video clips/photographs in support of submissions regarding compliance 

with EC/CTO conditions regarding mining lease and compliance with 

CTO conditions regarding operation of stone crusher. 

8. Respondent no.4 is directed to supply copy of its response to 

respondent no. 3-HPPCB and respondent no.3-HPPCB is directed to verify 

status of such compliance and file its report at least three days before the 

next date of hearing fixed. 

9. List on 26.09.2025 for final hearing. 

10. Pleadings may be completed before that date and if any response / 

additional response is to be filed by any of the other respondents, then 

the same may be filed within one month and in case any rejoinder to the 

same is to be filed by the applicant, then the same may be filed at least 
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one day before the date of hearing fixed and no further adjournment will 

be granted for this purpose. 

11. In view of precautionary principle embodied in Section 20 of the 

National Green Tribunal Act, 2010, HPPCB and District Magistrate, 

Sirmour are directed to take requisite remedial/ coercive 

measures/action in accordance with law for ensuring compliance by the 

project proponent with EC/consent conditions regarding mining lease 

and compliance with consent conditions regarding stone crusher and 

further mining and operation of stone crusher by respondent no. 4 may 

be allowed subject to such compliance. 

12. A copy of this order may be sent to Member Secretary, HPPCB and 

the District Magistrate, Sirmour by email for requisite compliance. 

July 02, 2025 
Original Application No. 197 /2025 
AB 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 
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MAA VAISHNO STONE CRUSHER // 
---------------------------¥ 
VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, 0istt. Sirmour (H.P.) 

Ref. No . ...................... .. Dated ................... ............ . 

Annexure-B 

10~~ , 
-\'~ 
\~~ 
. ;5;.";.l 

! 

Photograp~ N~:-1- Water sprinklers installed with adequate designed nozzle. 

' 
Photograph No-2- The damaged part was repaired and GS/ MI Sheets have 
been installed. 
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MAA VAISHNO STONE CRUSHER /?..._,,~~-=============== 
----------------------------» 
VILL. SALANI KATOLA, P.O. Sainwala, Tehsll Nahan, Distt. Sirmour (H.P.) 

Ref. No . ....................... . Dated ............................... . 

Photograph No-3-Dry Extraction cum bag filter followed by cyclone has 
been procured and installed. 

Photograph No-4- Covered Conveyors 
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MAA VAISHNO STONE CRUSHER g-,-<-================= 
----------------------» 
VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.) 

Ref. No ........................ . Dated .... .......................... .. 

Photograph No-5- Flexible Telescopic chute from top of discharge point 

Photograph No-6- GI/MS/brick wind breaking wall towards one side adjacent 
to nearby river Has been installed. 
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MAA VAISHNO STONE CRUSHER 4-~~--================-= _______________________________ ,.,, 
VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.) 

Ref. No . ....................... . Dated ............................... . 

Photograph No-7- Ramps and The entire ground area inside the premises has 
been metalled. 

Photograph No-8- Rotating water sprinkling system in the premises to suppress 
dust within the premises to control dust emission have been installed. 
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MAA VAISHNO STONE CRUSHER /7__,,~.,-============:::::::==== 
---------------------------- --» 
VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.) 

Ref. No . ....................... . Dated ............................... . 

Photograph No-9-Plantation has been carried out on the side adjacent to the river. 

SAL.ANIKA 
.s'HER AREII 
SE AREA 

P-T 
,t11y B I NGNlfll. :. 

Photograph No-10- Display board at the entrance, having name of unit etc 
installed. 
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MAA VAISHNO STONE CRUSHER /?_.__,,-=============== 
_______________________________ _.y 

VILL. SALANI KATOLA, P.O. Sainwala, Tehsil Nahan, Distt. Sirmour (H.P.) 

Ref. No ........................ . Dated ............................... . 

. ' 

..... \. 
'" . ,, 

• <'~ f, 
-· ~ ,,: ,: \ ... ' 

~\.. '- ,\ ~~ 

l 

Photograph No- 11- Additional spray nozzle system to control dust emission 
have been installed. 

Photograph No. 12-The silt lying adjacent to the river is removed from the site 
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~----- l ---------- Tax Invoice ,if a THAKUR COMMUNICATION (25-26) Invoice No. 
I , 

1 
• • NEAR ROYAL PALACE, NAHAN, TC/2025-26-399 

Dated 
7-Se -25 
Moderrerms of Payment 

I 
Complcito IT Solution DISTRICT SIRMOUR (H.P.)-173001 Delivery Note 

UOYAM : UDYAM-HP-W-000~372 (Micro) 1----------1------ - -
GSTIN/UIN: 02AJFPT3755P1ZP Buyer's Order No. Dated 

State Name : Himachal Pradesh, Code : 02 
E-Mail : THAKURS.NHN@GMAIL.COM 

Buyer (Bill lo) 

MAA VAISHNO STONE CRUSHER 
VILL. SALANI KATOLA, PO SAINWALA 
GSTIN/UIN : 02AAUFM5622L 1ZZ 
State Name 
I Place of Supply 

: Himachal Pradesh, Code : 02 
: Himachal Pradesh 

SI I Description of Goods 

No. - -- --
1 CP PLUS .C9SMIC 16 CH NVR 

'' 

4K2162-V3 
S/NO: 2409013400002179 

2 SEAGATE 3 TB HARD DISK 1 YR·- 847170 

SGST 
CGST 

Dispatch Doc No. Delivery Note Date 

Dispatched through Destination 

Terms of Delivery 

I 

HSN/SAC Quantity Rate per Amount 

·-~---
- '-· 

8521 1 PCS 8,644.07 PCS 8,644.07 

847170 1 PCS 6,355.93 PCS 6,355.93 
-

- --
15,000.00 

1,350.00 
.. 

1,3~0.00 

I 

I 

I 
I 

I 

I 

I 
I 

I 
I 

I 
I Total I 2PCS j 

[ __ 
I 

-- , 
~ 17,700.00 

I Amount Chargeable (in words) E. &O.E 

INR Seventeen Thotisand Seven Hundred Only 
-

HSN/SAC Taxable CGST I SGST/UTGST Total 

Amount Rate Amount Tax Amount Value Rate I T, 
-

-'--- - -
8521 . 8,644.0i 9% 777.97 9% 777.97 1,555.94 

847170 . 6 355.9: 9% 572.o3 j --~ -- 572.03 1,144.06 

Tota 15,000.0( 1,3so.oo I 1,350.00 2,700.00 

Tax Amount (in words) : INR Two Thousand Seven Hundred Only 
Company's PAN : AJFPT3755P 

Declaration 
We declare that this invoice shows the actual price of the 
goods described and that all pariculars are true and correct. 
E.&.O.E. 
T&C: 1. Goods once sold will not be taken back. 2. Interest Company's Bank Details 
@18% P.A. will be charges if the payment is not made with Ale Holder's Name 
in 30days. 3. Subject to Nahan jurisdiction. 4. Principal Bank Name 
manufacturer will be responsible for all the warrantes of the Ale No. 
products. 5. Cheaque bounce Charges 500/- Branch & IFS Code 

Customer's Seal and Signature 

-
-. 

SUBJECT TO NAHAN JURISDICTION 

This is a Computer Generated Invoice 

: THAKUR COMMUNICATION 
: STATE BANK OF INDIA, NAHAN 
: 31078101077 
: NAHAN & SBIN0000686 --J 

for THAKUR COMMUNICATION (25-26) 

Authorised Signatory 
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'J~E_RMitr' l?Qn (Sec RnJc 19 (3) 
.l\ .,, EXTR . . • 

.,, ACTION ANI)° A'UGMENTATION OF THE GI~OUND 
• \VATER SOURCE 

Dated~·_og.08.2012. 

(a) The applicantis allowed to extract maximum 10,000 ltrs/day ground water from above,.. 
well. 

(b) The applicant -shall construct' ·a rain.w~~er harvesting structure fo.r cpnservation and 
gr_b.und ·w_ater .re.~charne in the pre.mises. a~ per section-15 .of the. Himachal Pradesh 
GrounpWat~(EReg,ulation and.Control of Development and Management) Act, 2005. 

(c) The appiicant ·sh~i'il have ·to pat ro,:alty for usJi p{ ground water to the Member 
Secretary, Hi'mac;hal 'P.t~desh· (3.toUnd Water Authority :as.: per 1he Him~chal Pradesh 
Ground Water (Regulation and; Control ·of Development ·and Mana9,em~nt~ Rules 
.2007. 

(d) The applican't shall install a w~ter meter on the ground water extraction pipe so as to 
check the water drawl-.atany time .. 

'(e) Tt,le· !=fri!llng cj.f _the_ tube weWborEf we.II s'hall be got dope from a· drilling firm duly 
registered by :the H1machal Pradesh Ground water Authority. 
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                                                                                                                                 Annexure-14  

Photographs 
 

 
                                  Photograph No 1- Water sprinklers. 
 
 

 
                          Photograph No 2- Repaired damaged part of shed. 
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                       Photograph No 3- Dry extraction cum bag filter followed by cyclone. 
 
 

 
                          Photograph No 4- Covered all conveyor belts. 
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Photograph No 5- Chute  

 
 

 
                           Photograph No 6A- Existing wind breaking wall. 
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                        Photograph No 6B- Additional wind breaking wall. 
 
 

 
Photograph No 7- Mettled Road inside the premises. 
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Photograph No 8- Approach Road leading to Stone crusher. 

 

 
Photograph No 9 - Existing plantation / Green belt. 
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Photograph No 10- Additional plantation/ Green belt. 

 

 
Photograph No 11 – Display Board. 
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Photograph No 12 – CCTV Camera 

 
 

 
Photograph No 13 – Spray Nozzle System. 
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Photograph No 14 – Metered Borewell. 

 

 
Photograph No 15 – Sedimentation tank, water reuse in washing process. 
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

  REPORT BY STATE BOARD ANALYST
    (See Rule 26)

 
 
 

 

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of

section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 19/06/2025 from

Jitender  Singh, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Water sample of
Salani Nallah U/s Mining lease area of Maa Vaishno Stone Crusher, - Village Salani Katola, P.O.
Sainwala, Tehsil Nahan, Distt Sirmour (H.P.), Nahan Distt. Sirmaur, H.P. 173001 on dated

18/06/2025 for analysis. The sample was in a condition fit for analysis reported below:

                                  I further certify that I have analyzed the aforementioned sample on 19/06/2025 to

07/07/2025  and declare the result of analysis is to be as follows :-

 

The condition of the seals, fastening and container on receipt was as: sealed as 1

Signed this on 07/07/2025

 
Remarks of Lab Head:

---

 
 

Report No: 37835/W-18420 07/07/2025

Method of analysis

IS- 2488(I-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 pH 7.82 -- NA NA
2 COD 25.0 mg/L NA NA
3 TSS BDL (DL-4.0) mg/L NA NA
4 BOD 2.6 mg/L NA NA

Dr Kuldeep Negi, SO
(State Board Analyst)

 RL Paonta

                                               “This is computer generated document from HPOCMMS” Page 1 of 2

Annexure-15
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From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

 
To:

Maa Vaishno Stone Crusher

- Village Salani Katola, P.O. Sainwala, Tehsil Nahan, Distt Sirmour (H.P.), Nahan,

Distt.Sirmaur, H.P.173001 

                                               “This is computer generated document from HPOCMMS” Page 2 of 2
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H.P.STATE POLLUTION CONTROL BOARD
FORM X

  REPORT BY STATE BOARD ANALYST
    (See Rule 26)

 
 
 

 

I hereby certify that I Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of

section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 19/06/2025 from

Jitender  Singh, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Water sample of
Salani Nallah D/s Mining  lease area of Maa Vaishno Stone Crusher, - Village Salani Katola, P.O.
Sainwala, Tehsil Nahan, Distt Sirmour (H.P.), Nahan Distt. Sirmaur, H.P. 173001 on dated

18/06/2025 for analysis. The sample was in a condition fit for analysis reported below:

                                  I further certify that I have analyzed the aforementioned sample on 19/06/2025 to

07/07/2025  and declare the result of analysis is to be as follows :-

 

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB

Signed this on 07/07/2025

 
Remarks of Lab Head:

----

 
 

Report No: 49092/W-18421 07/07/2025

Method of analysis

IS- 2488(I-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr.
No.

Parameter Name Results Units Permissible Limit Remark/Result
Analysis

1 pH 7.78 -- NA NA
2 COD 20.0 mg/L NA NA
3 TSS 7.50 mg/L NA NA
4 BOD 2.0 mg/L NA NA

Dr Kuldeep Negi, SO
(State Board Analyst)

 RL Paonta

                                               “This is computer generated document from HPOCMMS” Page 1 of 2
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